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IN NE CENtRAL ADMINiStRAtIVE IRI13UNAL 

GUWAHAIli32i 

Oigina1 Application No.203 of 	198 and ..stie 

Date of decision 	This the 19th day of December 2000 

The Hon!bie Mr Justice D.N. ChowdhUrY, Vice-Chairman 

The Hon'ble Mr M P 	Singh, Administrative Member 

0 A No_203/1998 
0 Applicants  

Shri R.S.Pathak and 423 others 

By Advocates Mr J.L. Sarkar, Mr M. Chanda and . 	 . 

Mrs S. Deka. 	 . 

- verzus - 

Respondents 
Union of India and others 	. 	 . 	

. 

By Advocate Mr A. i)eb Roy, Sr 	C G S C 

2. . 	O.A.No207/19Y8 . 

Shri Hemendrä Nath Sharma and 24 others 	. 	 .. ...  ... AppUCaflts 

By \dvocateS Mr J L 	Sarkar, Mr M. Chanda and 

... .. 	MrSo 	Deka. 

- versus - 

Respondents 
The Union of India and others 

Mr A Deb Roy, Sr C G S C 

• 	. cA.NJ1998 	 . 3. 

Shri Bimal Kumar Chatterjee and 31 others . ......Applicants 0 

• 	 . 
By Advocates Mt J.L. Sarkar, Mr M. Chanda and 
Mr S. Mukherje. 

• 	. 	 . . . 	- versus  
ResondefltS. 

The Union of India and others 	. 

By Advocate Mr A. Deb Roy, Sr C G S C 

4 	 0ANo225/199. 

• Shri Subrata Kurnar Dhar.and 23others 	 . 
..ApliCaflt5 

By Advocates Mr M. Chanda, Mrs U. Dutta and 

Mr G N 	ChakrabartY 

- versus - 

Res 	ndents po 
The Union of India and others 

By Advocate Mr A. Deb Roy, Sr C G S C 

/ 
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. 	 O.A.No.26899 	. 

ShrI V.S. Sarma and 86 others r .AppUcants 

• Advocates Mr B.K. Sharma and Mr S. Sarma. . 	 . . 	 . 

-versus- . 

The Union of India and Others Respo1ndents 

By Advocate. Mr B.S. Basumatary, Addi. C.G.S.C. 	. . 	 . 	 . 

6. 	 O.A.No.312/1999 

Shri Keshib Choudhury a nd 67 others ..... Appllcants 	. 	 . 

By .Advocates Mr D.K. Mishra, Mr A. Dutta and 
Mr R. Agarwal. 

-versus- 	 . . 	 . 	 . 	 . 	 ,. 	 . 

The Union Of IndIa and . others .....Respndents... 

By Advóäate Mr B . C. Pâthak, Addi. C.G.S.C. .. 	 . 	 . 	 . 

7. 	 O.A.No.37211999 

Applicants Smt Sunita Devi Bhuyan and 41 others 

By Advocates Mr J.L. Sarkar and Mrs S 	Deka. .. 	 •• 

- versus - 	 - 

The Union of India and others Respondents . 

By Advocate Mr B.S. Basurnatary, Addi. C.G.S.C. 

_\ 	
O.A.No.144/1999 	. 	 . . . . 	 •. . 

~Shrj Arun Chandra Chanda and 19 others .....Applicants 

dvocates Mr J L 	Sarkar, Mr M. Chanda and 
U. Dutt.a. .. 

- 	
- versus  

The Union of India and others 	 . . ....  Respondents 

By Advocate Mr A. Deb Roy, SR. C.G.S.C. 	. . • 

O.A.No.194/1999 

ShrI Bidhan Chandra Roy and 20 others AjpIicants 

By Advocates Mr .  J.L. Sarkar, Mr. M. Chanda, 
Mrs U. Dutta and Mr G.N. Chakrabarty. . 	 . . 	 . 	 . 	 . 

- versus  

The Union of India and others 	. 	
. .....Respondents 

By Advocate-Mr A. Deb Roy, Sr. C.G.S.C. 

O.A.No.285/1999 . 	 . 	 . 	 -.. 

Applicants 	. . Shri Samir Ch. Kar and 9 others • 	 • 

By Advocates Mr J.L. Sarkar, Mr M. Chanda, . 

Mrs N.D. Goswarni and Mr G.N. Chakrabarty. .. 

- vesus - 	 . 	 . . 	 . 	 . 	 . 	
. 	 ....... 

. . .....R esponden ts  
. The Union of Iid!a and others 

..•• 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 	. 	 - . 	
• 
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0 A No 379/1999 

Shri M.R. Charuborty and 78 others ....Applicants 
By Advocates Mr J.L. Sarkar, Mr M. Chanda arid 
Mrs N.D. Goswarnl. 

: 

- versus. - 

The Union of India and others .....Respondents 
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

12. 	 0.A.No.442/19991 

Shrl A. Mahendra Kumar and 5 others Applicants 
By Advocates Mr M. Chanda and N.D. Goswami. 

- versus  

The Union of India and others .....'Respondérits 	 '• 
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 	' 

13, 	, 	 OA.No.129/200 	 ' 

Shri K. Bayan and 154 others ' 	 ....App11cants 

By Advocates Mr J.L Sarkar, Mr M." Chanda, 
Mrs N.D. Goswami and Mr G. 	Chakraarty. 

-versus-- 

The I.1.on of India and others Respondents 
d il 	Mr A. Deb Roy, Sr. C.G.S.C. 

0 A No 166/2000 

S1i3hàbendra Nath Deka and 5 others •..'..Applicants 
By .  Advocates Mr J.L. Sarkar and Mrs S. Deka.  

versus - 

The Union of India and others ' 	 ....Jespoñdents 

By Advocate Mr 'A. Deb Roy, Sr. C.G.S.C.  

15. 	 0.A.No.16/20OO 
 

Ajit 	Bora 	, 	 S 	
, .....Applicant 

By Advocates Mr B.K. Sharma and Mr S. Sarma. S 	 S  

-versus- 	 S 

S• 

The Union of India and others Respondents 
By Advocate Mr A. Déb Roy, Sr. C.'G.S.C.  

C, 



r 
16. 	 No.284/19 99.  

Shri Gaj Bahadur Singh Thapa and 98 others 
Applicants 

By Advocates Mr J.L. Sarkar, Mr, M. Chanda, 
Mrs N.D. Goswami and Mr G.N. ChakrabartY. 

• 	 - versus - 

Respondents ..... 
The Union of India and others 	.... . 

• 	 B 	Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

17 	 O.A.N2.109/200 

Dr Priya Kumár Singh and 6 others 	
• • ....ApplIcatS 

By Advocates Mr J.L. Sarkar, Mr M. Chanda, 
Mrs N.D. Gosw.ami and Mr G.N. ChakrabartY. 

- versus 

.....Respodetfl8 
The Unlonof India and others 

• 	 By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 	- 

OAN2..14ji2000 
18) 

AppIicflts 
- -, 	

Shri Pulak ChakrabOrtY and 5 others 
11 

Advocates Mr B K Sharma and Mr S. Sarma 

- versus - 

Respondents 
The Union of India and others 

By Advocate Mr A. Deb Roy,.Sr. C.G.S.C. 

ON5/2000. 
19. 

Appl1caflts.  
Dr Basab Ghoh and 2 others 	............. 

By Advocates Mr.  J.L. Sarkar, Mr M. Chanda and 

Mr S. Ghosh. 

- versus - 

Re.spOndefltS 
The Union of India and others 

By Advocate Mr A. Deb Roy, Sr. C.O.S.C. 
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' 20. 	 O.A.No.425/2000 

Dr Songkhc.ngam Dlrnngel and 12 others 

By Advocates Mr J.L. Sarkar, Mrs S. Deka and 

Ms T. Das. 

- versus - 

The Union of India and others 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

	

21. 	 O.A.N2.429/2000 

Shri Bhupendra Nath Talukdar and 16 others 

By Advocates Mr M. Chanda, Mrs N.D. Goswami and 
Mr G.N. Chakrabarty. 

- versus - 

The Union of India and others 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

Applicants 

Respondents 

Applicants 

Respondents 

ORD E R (ORAL) 
I 	i 

jI 

• 	 (V.C.) 

The admissibility of Special (Duty) Allowance is the main 

question In all these applications, and therefore, all these applications 

were taken up together for consideration. For the purpose of adjudication 

of this proceeding, however, we shall mainly refer to O.A.No.203 of 

1998 as the lead case. 

2. 	All the applicants are working in different capacities under 

the Director General, Assam Rifles. The applicants are civilian employees 

working under the Central Government. The Union Government, with 

a view to provide some incentives to the civilian employees of the Central 

Government in the States and Union Territories of the Noth Eastern 

Region, amongst others, granted Special (Duty) Allowance (SDA for short) 

to the employees having All india Transfer liabiltiy. The original scheme 

was introduced by O.M.No.1I.2001413/83/E.TV dated 14.12.1983. The 

Government of India by letter No.11.i1011/1/84-F'P.lV dated. 3.3.1986 
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clarified the Government policy and accordingly the Director General, 

Assam RUles, was informed by the aforesaid letter that personnel in 

Battalions of Assam Rifles would not be entitled to the concessions 

env1saëd in the Ministry of Finance (Department of Expenditure) O.M. 

NO.20014/3183-E-IV dated 14.12.1983. It also indicated that Assam Rifles 
A1 

personnel and civilian non-combatised officers/employees of Assan Rifles 

did not have All India Transfer liability and as such, the question of 

• 	grant of SDA even In the case of civilian non-combatised officers! 

• 	 employees did not arise. It further mentioned that non-combatised civilian 

staff of Static formations such as officers of DG, IGP, DIGs and Range 

Headquarters of Assam Rifles would he allowed concessions as envisaged . 

in the O.M.dated .14.12.1983 except SDA. The Government of India again 

had to deal with . the matter pertaining to grant of SDA and Special 

Compensatory (Rmbte Locality) Allowance to the Assam Rifles persnnei . 	. . 

posted in the States and Union Territories of the North Eastern Region, 

Andaman and Nicobar Islands and Lakshadweep. Considering the subject 
- 	 . 

the Government of India decided to sanction grant of certain allowances 

lilce. DA, Special Compensatory (Remote Locality) Allowance (SCA(RL)'  

for iiort), etc. By order No.11011/1/84-FP.IV dated 2.2.1989, Annexure 

• b; the sanction of the President granting the following allowances were 

indicated. The relevant part of the Notification is reproduced hereinbelow: 	. . . 

category of personneI 	Particulars of O.M.s reguiatipg 

entitled to allowance 	the allowance 

V 	 V 	 (2) 
1) Special. (Duty) Allowance 	 V  

I) Combatised personnel 	Item (iii) in para 1 of Ministry 

(including Cadre officer) in 	E.IV dated 14.12.83 as amended 	• 	 V 

battalions of Assam Rifles 	from time to time, read with 
and the combatised personn- their 	O.M.No.II.20014/3/83-E.1V  
el (including Cadre officers) dated 29.10.86 and theirl O.M. 
in static formations (such 	No.1L20014/3/83-E.IV dated 15.7.88.. 
as officers of DG, IGP, 	and Mm. of Fin. O.M.UNo.F.20014/. 	 V 

DIGs, Range HQrs, Trainiqg 	16/86.E.IV/E-II(B) dated 	1.12.88. 
Centre etc.) and other u3iits (This is in modification of sanction 

• 	
• 	(Maintenance Groups, Work- issued in MHA letter No.11.27012/ 

V 

	

shops etc.) of Assam Rifles. 31/85-FP.II dated 6.4.87). 	 V 
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ON 

/ 
I 
	

(2) 

11) 'Non-combatiSed 
civilian personnel (including 
officers) in battalions of 
Assam Rifles and static 
formations (such as offices 
of DG, IGP, DIGs, Range 
HQrs., Training Centre etc.) 
and other Groups 
(Masintenance Groups, Work-
shops etc.) of Assam Rifles. 

.......................................................... 

............................................................
I,  

The above communication also indicated that the above allowances were• 

not applicable to Army Officers/personnel on deputation to Assam Rifles. 

In pursuance to the aforesaid Government order the applicants were paid 

the SDA with effect from 7.11.1988. When the matter rested at this 

stage situation the Supreme Court rendered its decision In Civil Appeal 

No.3251 of 1993 alongwith analogous appeals on 20.9.1994, known as 

Union of India and others vs. S. Vijay Kumar and others reported In (1994) 

.28 ATC 598. In the said decision, the Supreme Court had the occasion 

'td1 with the O.M.s .dated 14.12.1983, 29.10.1986 and 20.4.1987 pertaining 

to graht of SDA to the Central Government employees working in the 

iNorth Eastern Region having All India Transfer liability. The Supreme 

in the aforesaG decision, held that the aforesaid three Notifications 

were applicable only to the persons specified therein, namely those persons 

who have All India Transfer liabiltiy on being posted to any station of 

the North Eastern Region from outside the region. Referring to the 

Notificatibn dated 20.4.1987 the Supreme Court made the. position clear 

that the allowance should not be payable merely because of the clause 

In the appointment order relating to All India Transfer Liability. In the 

light of the above decision of the Supreme Court, the O.M.No.11(3)/95 - 

E.110 dated 12.1.1996 clarified that the Central Government civilian 

employees who have All India Txansfer Liability were entitled to SDA 

on being posted to any station in N.E. Region from outside the region 

and SDA would not be payable merely because of the clause In the 

appointment order relating to All India Transfer liability. The aforesaid 

communication created some misgivings and in order to avoid the 

Same as above. (This is In modifica-
tion of the sanction issued vide 
item (3) of MHA letter No.11011/ 
1/84-FP.IV dated 3.3.86). 

misgivings....... 
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misgiins,. the Director General, Assam Rifles, the respondent No0 herei, 

issued the Memorandum dated 6.6.1998, Aunexure E. By the aforementioned 

communication the Ministry of Home Affairs was informed that SDA 

was one of the ten concessions/facilities extended to the Cental 

Government civilian employees serving in the N.E. Region with effect 

from 1.11.1983 sanctioned undr Ministry of Finance O.M. dated 14.12.1983. 

• Subsequently., consequent to Fourth Central Pay Commission recommendatios, 

the above concessions/facilities were modified and two more concessins 

were given with effect from 1.12.1988. It also mentioned that. the Assam 

Rifles projected to the Ministry of Home Affairs for extension of 

• the above concessions/facilities including SDA to the combatant I and 

civilian employees of Assam Rifles on the ana1oy that all those concesions 

including SDA were available to the employees of other CPOs like BSF, 

	

• 	 CRPF etc. similarly situated in the N.E. Region. While grant of the above 

concessions to the combatant employees were turned down, all the 

concessions except SDA were sanctioned for divillan employees of Assam 

	

; . 	Rlflè&.posted In static formations like Directorate General, Assam Rifles, 

.1 	( 

	

 Inspec
,.

r General, Assam Rifles. (North), Range Headquarters and Assam 	•• 

Training Centre and School with effect from 3 3 1986 under. Ministry 

J 
' of' Home Affairs letter No.II.14011/1/84PP 4 dated 3.3.1986,cty.Of 

which was endorsed, alongwith others, to the Pay and Accounts Office, 

Assam Rifles, Shillong and Ministry of Finance, Department of Expenditure 

Subsequntly, all these concessions except SDA were also extnded 

to the conbatant employees of Assam Rifles with effect from 1.11.1986 

vide Ministry of Home Affairs letter dated 4.4.1987. The communication 

further mentioned that consequent to change over of pay structure of 

Assanr Rifles personnel from Army pattern to CPO, pattern from 1.1.1986 

following Fourth Central Pay ,  Commission recommendations. S1)A on the 

analogy of other CPOs like BSF, CRPF etc. was also extended to both 

combatant and civilian employees of Assam Rifles with effect from 	• 

7.11.198, with categorical mention of the civilian staff and officers 

of all static formations of Assam Rifles including Directoratq General, 

Assam Rifles, vide Ministry. of Home Affairs letter dated 2 2 1989 F'ara 

4 of the letter dated 2 2 1989 laid down that the sanction of SDA for 
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., 	the combatant and civilian etriployees of Assarn Rifles was duly concurred 

by the concernd departments of the Ministry of Finance. The Pay and 

Accounts Officer, Assam Rifles, was passing the monthly bills of the 

civilian employees of Directorate General, Assam Rifles without any 

objection right from the time of sanction'of SDA to Assam Rifles. However 

In the end of April 1998, the Pay and Accounts Officer, Assam Rifles, 

Shillong, Intimated that SDA was not applIcable to the civilian employees 

of DGAR, Shillong as per the Ministry of Finance O.M.No.11(3)95EjUB) 

dated 12.1.1996. The communication also clarified that the judgment 

of the Apex Court regarding non-entitlement of SIDA to certain category 

of civilian employees was based on the general order sanctioning the 

ten concessions/facilities including SDA to civilians serving in the N.E. 

Region. SDA was sanctioned to the combatant and civilian employees 

of Assam RIfles on CPO analogy and that too, from a much lXer date, 

7.11.1988, when the pay pattern of Assam Rifles personnel was made 

on the lines of CPO pattern after the Fourth Central Pay CommissIon 

• 	
re.zornmendations. It was also mentioned in the communication dated 

6.7.19 
• 	 •• 

that the Ministry of Home Affairs and the Ministry of Finance 

\.: 	
wr/liY aware of the general eligibility criteria for SDA, namely, 

	

' 	 ondit1ons of appointments, posting, transfer, retention, exigency 

of service etc. of the civilian employees of static formations of Assam 

Rifles like DGAR, IGAR, etc. Keepig all these aspects in view, a separate 

and exclusive sanction was accorded by the Ministry of Home Affairs 

• 	 for grant of SDA to the combatant and civilian employees of Assam 

Rifles as mentioned earlier. The Director General accordingly intimated 

the view about the eligibility of SDA to the civilian employees of the 

Directorate General, Assam Rifles. 

3. 	
The above communication was, however, turned down by the 

Ministry of Home Affairs, by its communication dated 9.7.1998. The 

Association represented the matter to the Home Ministry by representation 

dated 13.8.1998, but the Ministry turned down the same. The Directorate 

General, Assam Rifles, by its communication dated 18.8.1998 1nformed 

that the Pay and Accounts Officer, Assarn Rifles, advised for disconttnuaflce 

of.......... 



employees of DGAR and further advised that the SDA drawn from 

20 I) 11)94 to tIll d"k i. wuuu "ISO 1.0 19. f' o 1 	 fll1 this 	a?iOfl 

before this Tribunal challenging the legitimacy of the action taken by 

the respondents 

4 	The respondents submitted their written statement and In their 

written statement, the respondents have not disputed about the Presidential 

order granting SDA with effect from 7 11 1988 It was also stated that 

in the written statement that the employees of the Central Government 

having All India Transfer liability serving in the States and Union 

Territories of the N E Region were granted SDA from 1983 onwards 

vide Government of India 0 M dated 14 12 1983 The orders of the 

President granting SDA to Assam Rifles with effect from 7 111988 was 

a distinct and a special order for Assam Rifles which was issued after 	.. 

a lapse of almost five years and after considering all the pros and cons 

oI the eligibility criteria. The respondents further •stated that the civilian 	. . 

employees of Assam Rifles were granted SCA from 1988 through a special 

i 	. 

; . 	 order vide Government of India, Ministry of Home Affairs letter 	. . 

No.11011/1/84-FP.IV dated 2.2.1989. The O.M. dated 12.1.1996. was made . 

tive till July 1988 and pay bill were duly passed by the Audit 

authorities, namely Pay and Accounts Office, Assam Rifles, .fiinistr 

of Home Affairs In August 1998, the Pay and Accounts Oficer, Assam 

Rifles intimated that SDA was not applicable to the civilian employees 

of the Directorate General, Assarn Rifles as per Ministty of Finance. 	. . .. 

O.M. dated 12.1.1996. The.respondentS also stated that the O.M. dated 

12 1 1996 was applicable to civilian employees of Assam Rifles as per 

Ministry of Home Affairs letter dated 9.7.1998. 	. 	. 	 . .., . . 	. . . 

5 	From the facts enumerated above it thus emerges that the 

Assam Rifles personnel were not covered by the 0 M dated 14 12 1983 

and the subsequent 0 M s dated 29 10 1986 and 20 4 1987 By communication 

dated 3 3 1986 the Ministry of Home Affairs in clear terms sted that 

Assam 
- 	

- 	 -:; 	 •-, 	,. 	.... 

. 	
. 



~v V Assam Rifles personnel and civilian non combatised officers of Assam 

Rifles did not have All India Transfer liability and as such question of 

grant of SDA' even in the case of civilian non-combatised officers/employees 

did not arise. The aforesaid communication was considered by the Ministry 

while taking a decision for grant of SDA, SCA(RL) to the Assam Rifles 

personnel posted In the States and Union Territories of N.E. Region, 

Andaman and Nicobar Islands and LakshadweeP. Conveying the sanction 

of the President for grant of the allowances to the personnel of Assam 

Rifles with effect from 7.11.1988, the Ministry took note of the earlier 

O.M.s dated 14.12.1983, 29.10.1986 and 1.12.1988. The O.M. dated 1.12.1988 

was made In modification of the sanction issued by MHA letter No.11.27012/ 

31185-F'P.II dated 6.4.1987. It thus appears that while granting SDA to 

the non-combatised civilian staff of the static formation of the Assam 

Rifles, the Ministry took note of Its earlier O.M.s. The orders of the 

President granting SDA to Assam Rifles with effect from 7.11.1988 was 

mentioned as a distinct order. A concentuS was taken by the respondents 

onditionS of the personnel serving in the Assam 
by considering the service'c  

• 	R1f1e 	This order granting SDA Is not relatable to the O.M.s dated 

• 	14,12.)3 29.10.1986 and 20.4.87. The competent authority 	
felt It 

. 

,4pyprlate for granting SDA knowing it that such civilian non-combatised 

'i Ô!ers and personnel of the Assam Rifles did not have All India Transer 

liability, notw ithstanding, the Government thought it wise to grant the 

same. The aforesaid direction of the authority has been passed in absolute 

.terms and In the absence of any modification of the said order the 

respondents were not justified to refuse the benefit of the order dated 

2.2.1989. The order dated 2.2.1989 was not the subject matter of the. 

decision rendered by the Supreme Court in Vijay Kumar (Supra). In the 

circumstances, we do not find any justification on the part of the 

respondents for refusing to grant SDA to the applicants which was ear1ir 

granted. Accordingly all such. actions of the/resPondents refusing SDA 

to the applicants are quashed and set aside. In view .of our decision we 

hold that the steps for recovery are also unjustified. 
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TCENTRALADMINISTRATIvE TRIBUNAL 

GUA1AHATI BENCH,GUWAI-IATI. 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1925). 

Title of the Case 

Sri Pulak Chakraborty & 

4Ors. 

-versus- 

Union of India & °rs, 

: O.A. NO.(?4fj2000 

Applicants 

Respondents 

I N D E X 
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Advocate 
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I N THE CENTRAL ADMINISTRATIVE TRI BUNAL 

GL1WAHATI BENCH 

S 
(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

O.A. No._______/2000 

BETWEEN 

Shri Pulak Chakraborty 

Stenographer Grade III 

Son of Late Manik Lal Chakraborty, 

C/o HQ DGAR(Record Branch) 

Shillong_793011 

Shrj Pranesh Chakraborty 

Son of Late Prafulla Chakraborty 

Stenographer Grade I 

C/o HQ DGAR(G3) Branch, 

Shillong_7930 

Shri Girish Chanc3ra 

Son of Shri Mahesh Nand Debriyal 

C/o HQ DGAR(PRO Cell) 

Shillong_.793 

Shri Probodh Chakraborty 

Stenographer Grade I 

/o Headquarter (Record Branch) 

Shillong_793011 

3hri Jagadish Prasad Gaur 

Son of Shri Bhajji Ram Gaur 

Hjndj Translator, 

C/o HQ DGAR (Hindi Section) 

Shillong_7931 

Shri. Anil Kumar 'D' 

Son of Shrj Damodaram N 

Draught sman, Headquarter, NER (South) 

Assam Rifles C/o 99 APO. 
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The Union of India 

Through the Secretary to the 

Government of India, 

Ministry of Home Affairs, 

New Delhi. 

The Secretary to the Govt. of India, 

Ministry of Finance, 

Government of India, 

New Delhi. 

The Director General, 

Assam Rifles, 

Arbuthnath Road, 

Shillong-793011 

The Deputy Inspector General, 

Headquarter, Assam Rifles, 

Arunachal and Assam R ange 

C/a 99 APO. 

Commander, 

Headquarter, NLR(South), 

Assam Rifles, 

C/o 99 A.P.O. 

DETAILS OF APPLICATION 

1. 	Particularso rdeainstwhichthisapljcatjon 

is made 0  

This application is made against the order of cliscon-

tinuation of Special (Duty) Allowance (for short SDA to 

the applicant Nos. 1,2,4 and 6 with effect from 14.5.1999, 

02.08.1999 and 13.11.1999 and recovery of Special(Duty) 

Allowance already drawn with effect from 20.9.94 issued 
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under letter No. E/1-A/PRS/98 dated 18.8.98 from the 

Directorate General, Assam Rifles, Shiliong, 

2, 	Jurisdiction 

The applicants declare that the subject matter 

of the application is within the jurisdiction Of the 

Hon'ble Tribunal. 

Limitation 

The applicants declare that the application is 

within the period of limitation under Section 21 of the 

sministrative Tribunals Act, 1985, 

Facts of the Case. 

That the applicants are the citizens of India 

and as such are entitled to all the rights and privileges 

guaranteed by the Constitution of India. 

4.2 	That the applicants are working in the capacity 

of Stenographers Grade I, and Grade III and Hind! Trans-

lator under the Director General of Assam Rifles, Shillong 

and at present tare aposted at Headquarters, Shillong 

at various branches. Their cause of action is same and 

they are also low paid employees and the grievances and 

reliefs sought for are also common, as such pray before 

Your Lordships for permission to file this common applica-

tion under Rule 4(5) (a) of the Central Administrative 

Tribunal (Procedure) Rules, 1987. 

4,3 	That the Govt. of India had decided to give some 

incentive to the civilian employees of the Central Govt 

service in the states and Union Territories of North 

Contd, . • . 
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Eastern Region. The scheme amontst others granted Special 

(Duty) Allowance to the employees having All India 

Transfer Liability. The Original Scheme was issued under 

Ministry of Finance, O.M. No. II.20014/3/83-Iv dated 14, 

12.1983. Those who are covered by the scheme dated 14.12. 

1983 were given SDA with effect from 1.11.1983.Ex2x 

kkaxamid The period and rate of payment was subsequently 

modified from time to time. The Central Government 

civilian employees posted in North Eastern Region covered 

by the said O.M. dated 14.12.1983 were paid SDA in terms 

of the said O.M. It is stated that there were employees 

who were not given SDA and wbo approached the Hon'ble 

Central Administrative Tribunal, Guwahati and Calcutta 

Benches and as a result of the judgement of the Hon'ble 

Central Administrative Tribunal got SDA. Thereafter the 

same was taken up to the Mon'ble Supreme Court in a 

number of cases. The Hontbl e  Supreme Court decided on the 

entitlement of SDA as laid down in the O.M. dated 14.12. 

1983. 

An extract of the O.M. dated 14.12,1983 is annexed 

as Annexure.-1. 

4,4 	That after the judgement of the Hon'ble Supreme 

Court, the Government of India, Ministry of Finance 

issued O.M. No. II()/95-E/II (B) dated 12.1.1996 by 

which payment of SDA has been regulated in the manner 

indicated in para 6 of that O.M. referred above. 

Copy of the Memo dated 12.1.1996 is annexed as 

Annexure....2. 

.py_n- 	tYYf21( CJ / 
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4.5 	That the Ministry of Home Affairs issued a letter 

to the Director General, Assam Rifles under No.11.11011/ 

1/84-PF.IV dated 3.3.1986 informing that the personnel 

in battalions of Assam Rifles and Assam Rifles personnel 

and civilians non-combatised officers/employees of Assam 

Rifles are not entitled to SDA as envisaged in the O.M. 

dated 14.12.1983. Therefore, the applicants were not 

paid SDA in terms of the O.M. dated 14.12.1983. 

Copy of the O.M. dated 3.3.86 is annexed as 

Ann exure-3. 

4.6 	That the Govt. of India, Ministry of Home Affairs 

was seized with the matter of improving the conditions 

of the service of the Assam Rifles personnel particularly 

in the grant of SDA and Special Compensatory (Remote 

Locality) Allowance to Assam Rifles personnel posted in 

the States and Union Territories of North, Eastern Region, 

Andaman & Nicobar Islands and Lakshadweep: Grant of Sikkim 

Compensatory Allowance. The President of India considering 

the peculiar conditions of service of the Assam Rifles 

employees accorded sanction of some allowance, and SDA 

is one of the such allowances sanctioned by the President 

is 5pecial Compensatory Allowance (Al0 called Special 

Compensatory Allowance. These allowances to the Assam 

Rifles personnel were granted by the President of India 

with effect from 7.11.68. As regards the non-combafised 

ivilian employees, the sanction of the President indicated 

as under. The employees fall in this category. 

Category of peronnel 	Particulars of O.M.s regulating 
entitled to allowance, 	the allowance. 
--_ 

(') 
Contd.. 
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Combatised personnel 	Item(iii) in para 1 of Ministry 

(including Cadre Officers) of Finance O.M. No. 11.20014/3/ 

in battalions of Assam 	83 E.IV dated 14.12.83 as amended 

ifles and the combatised from time to time, read with 

personnel (including cadre 	their O.M. No.II.20014/3/83.E.IV 

officers) in static for- 	dated 29.10.86 and their OM No., 

mations (such as offices 	II 20014/3/83-E.IV dated 15.7. 

of DG,IGP,DIGs,Range Hqrs. 88 and Mm. of Fin. OM No. P. 

Training Centre etc. of 	20014/16/86.E.IV/E-I 	(B) 

Assam Rifles. 	 IRx2x dated 1.12.88. This is in 

modification of sanction issued. 

in HRA letter No.11 27012/31/ 

85-PP II dated 6.4.87. 

Non-combatised civi- 	Same as above (This is in modifi- 

han personnel (including cation of the sanction issued 

officers) in battalions 	vide item(3) of IVJHA letter No. 

of Assam Rifles and static 1101084-PF.IV dated 3.3.86. 

formations (such as offices 

of DG, IGP,DIGs Range Hqrs. 

Training Centre etc.) and 

other Groups (Maintenance 

Groups, Workshops etc.) 

of Asam Rifles. 

T he letter dated 2.2.1989 stipulates improvement 

in the condition of service of Assam Rifles employees and 

this decision is a clear and considered decisions modifying 

earlier order by which your humble applicants were not 

given SDA. The decition to grant SDA to the applicants as 

Contd... 
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sanctioned by the President of India Communicated to the 

Director General, Assarn 1 ifles, Shillong by circulation 

dated 2.2.1989 is a distinct decision as regards the Assam 

Rifles employees and as such this is a ppecial provisions 

as regards the Assarn Rifles only as distinguished 
from 

other Central Govt.Civilian employees. Your humble 

applicants beg to state this distrinction has always been 

maintained and as such while SDA was paid to the other 

Central Government civilian employees by the O.M. dated 
1
4.12.1983 Assam Rifles employees were not embraced by the 

said O.M. It is only with the sanction of the President of 

India as a peculiar case of the Assam Rifles that the 

employees of the Assarn Rifles are being paid SDA under 

the Circular dated 2
.2.1989. In this Connection it is also 

pertinent to mention here that while the other civilian 

Central Government employees were paid SDA with effect 

from 1.11.83 your humble applicants have been granted the 
SDA for Assam Rifles with effect from 7.11.1982.. 

Copy of the circular dated 2 .2.1989 is annexed hereto 
and marked as &ure-4. 

4.7 	That the Pay, 
 and AccountS 0fficer, Assam Rifles, 

5
hillong was raising questions regarding payment of SDA 

to your applicant They were confused for the O.M dated 

12.1,1996 issued by the Ministry of 
Finance by Which the 

SDA of the Other Central Government employees were regula, 

A Communication was made from the Director Generaj, Assam 

Fifles, Shillong to the Joint Secretary, Ministy Of Home 

affairs explaining the entitlement of SDA to Civilian 

employees of Director General Assam Rifles, Shillong under 

Cofltd.,, 
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No. A/I-A/242/98 dated 6.6.98. This letter discussed 

in detail the entitlement of SDA to the civilian employees 

of the Director General, Assam Rifles and also the matter 

of objection by the Pay and Accounts Officer, Assam 

ifles and also the matter of objection by the Pay and 

Accounts 0fficer, Assam Rifles and came to the following 

view: 

"In view of the position explained above, this 

Directorate is of the opinion that the consern 

of the Pay & Accounts Office (Assam  Rifles) about 

the eligibility of SDA to civilian employees of 

Directorate General Assam Rifles, Shillong is 

not permitted on a logical interpretation of the 

extant Govt. orders cited above, which provide 

for a special dthspensation to the nonrcombatised 

civilian personnel (including officers) in unite 

as well as static formations including this 

irectorate. This Directorate therefore maintains 

that drawal of SDA by the civilian employees of 

DGAR, Shillong is in order." 

Copy of the letter dated 6.6.1998 is annexed as 

Annexure -5 

4.8 	That the Ministry of Home Affairs under their 

letter dated 9.7.98 to Director General, Assam Rifles 

Shillong in reply to his letter dated 6.6.98 informed 

that the proposal has been considered in the Ministry 

but the same has not been agreed to in view of the 

orders of the Ministry of Ginance dated 12.1.1996. 

Thereafter the Director General Assam Fifles under his 

letter dated 21.7.98 forwarded a copy of the said letter 

Contd.. 
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dated 9.7.98 to the Pay and Accounts °ffice, Assam 

Rifles for information and necessary action. This was 

followed by letter dated 29.7.98 to the Pay and Accounts 

Office, Assam Rifles from the Director General, Assarn 

Rifles, Shillong. 

Copies of the letter dated 9.7.98, 21.7.98 

and 29.7.98 are annexed hereto and the same are 

marked as Annexures-6,7 and 8 respectively. 

4,9 That the applicants came to know that Pay & 

Account s  Office was returning the bills for deleting 

Special (Duty) Allowance. Thereafter the matter was 

represented by the applicants through the Assam Rifles 

(Civil) employees Association by a letter dated 27.7.98 

from the General Secretary of the acid Association. Be 

it stated that the applicants are not members of the 

said Association. In the representation it was explained 

in detail that the Finance Ministry's letter dated 12.1.196 

has not nexus with the SDA paid to the applicant and the 

SDA was paid by the Presidential sanction under Memo of 

February 1989 and that the payment was made with effect 

from v.8.88. It has also been mentioned in the applica-

tion that due to non-applicability of letter dated 12.1.96 

SDA has been continued to be paid to the applicants. 

representation requested for stoppage of arbitrary 

withdrawal of the SDA by the Pay & Accounts Office. This 

was followed by another letter dated 30.7.98 of the 

General Secretary of the said Association. 

Copies of the representation dated 27.7.98 and 

30.7. 98 are annexed as Annexures ,  9 and 10. 

4- 
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4.10 	That the Director General of Assam tifles wrote, 

a letter dated 44.98 to the Pay & Accounts Office, 

Assam Rifles, 5hillong explaining the details of entitle-

ment of SDA to the civilian employees of the Director 

General, Assam Rifles. This letter also narrated the 

fact of grant of SDA to the applicants by Memo dated 

2.2.89, and from 7.11.88. This letter also clarified that 

unless Govt. of India's order dated 2.2.89 sanctioning 

SDA with effect from 7.11.88 was modified or cancelled or 

superceded the civilian employees of the Director General, 

ssam Rifles would be entitled to draw SDA. This letter 

also indicated that the matter requires further examination 

and would be taken up with the Appropriate Authorities. It 

was also stated that pending clarification and final 

decision from the Competent Authority no deduction/recovery 

of SDA of Cjviian employees of the Director General, 

Assam Rifle s  may be made. 

C0py of the letter dated 4..98 is annexed as 

Annexure_1 1. 

	

4.11 	That the Assam Rifles civilian employees Associa- 

tion have also written a letter dated 13.8.98 to the 

Joint Secretary, Ministry of Home Affairs regarding the 

above subject explaining the datails of entitlement of 

SDA to civilian employees of Directorate General, axx 

ssam Rifles, 5hillong and Tripura. 

Copy of the letter dated 1.8.98 is annexed as 

nnexure-12. 

	

4.12 	That by their letter dated 18.8.98 the Director 

General, Assarn Rifles, 3hillong has intimated the applicants 

2 h 
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the applicants that Pay & Accounts Office, Assam Rifles 

has initiated that SDA should be dIscontjnufrom the 

pay of August 1998 in respect of all the civilian employees 

of 	 General, Assam Fines. The Pay & Accounts 

0ffice, Assam Rifles has further stated that the SDA 

draw from 20,9.94 to the date of payment made has aclso 
be recovered. 

copy of the letter dated 18.8.98 IS annexed as 
Aflnexure_13 

	

4.13 	
That the applicants are received SDA on the 

sanction of the President under order dated 2.2.89 with 

effect from 7.11.98 and not from 1983 like other Central 

G
overnment employees. It is humbly stated th t there is 

no order modifying or cancelling the said order dated 

2.2.89. The finance ministry 1 s letter dated 12.1.1996, in 

humble submission of the applicants has no application 

in the case of the present applicants. 

	

4.14 	1 hat the Directorate General, Assam Fifles 

hillong has written another letter dated 20.9.98 to 

Joint Secretary(p) Ministry of Home Affairs, New Delhi 

clarifying the total pOSitIon of the entitlement of SDA 

to the Civilian employees of Assam Rifles, It Is humbly 

stated that the applicants are entitled to SDA and payment 

of SDA to them Should be dontinued and no recory should 

be made for payment of SDA. 

Copy of the letter dated 20.8. 98 is enclosed as 

Annexure_14 

4.15 	T
hat the applicants state that thereafter the 

Ministry of Home Affairs under their letter No.22012/1/98_ 

P.P. V dated 22. 9. 98 and NO.22012/10/97_pp V dated 12.05.99 
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clarified that the Special (Duty) Allance would not 

be admissible to the civilian employees of Assam Rifles 

and discontinuation thereof was applicable. It was also 

directed therein that the amount already paid to the 

civilian employees be recovered. After passing of the 

said clarifications, the respondentNo.2 issued the 

separate letter on 12.10e98 and 17.05.99 respectively 

informing, amongst others, the General Secretary of 

Assam Rifles Civilian EmplQyees Association regarding 

passing of the aforesaid clarilications and it was 

further informed that the Directorate was in touch with 

the Ministry for restoration of the entitlement of SDA to 

civilian employees of Assam Rifles outcome of which would 

be intimated separately. The applicants state that the 

clarification given by the Ministry vide letter dated 

20.08.98 and 12.05.99 is arbitrary and the direction for 

recovery of the amount paid is unreasonable. Moreover, 

the decision of the respondent No.3 to implement the said 

direction/clarification as communicated through the letter 

dated 12.10.98 and 1.5.99 is unjustified. Therefore the 

letters dated 22.9.98 and 12.10.98 and letters dated 

12.05.99 and 17.05.99 are liable to be set aside and 

quashed. 

Copies of the 'aforesaid 	letter dated 22,9.98, 

• 	 12.10.98 and letters dated 12.05.99 and 17.05.99 

are Annexed as Annexures 15, 16,17 and 18 respective-

ly. 

4.16 • 1hat your applicants beg to state some of the 

similarly situation employees of Assam Rifles,  Shillong 

have also approached the Hoble Tribunal by way of filing 

H 
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Original Application N 

and the said O.A.s are 

The said O.A,s came up 

different dates namely 

s. 379/1999, 225/1999 and 285/1999 

pending before the Hon 'ble Tribunal, 

before the Hon'ble Tribunal on 

24.11.99, 3.2.1999 and 3.9. 1999 

and the Hon'hle Tribunal was pleased to admit the said 

O.A,s and was pleased to show cause as to why the interim 

order as prayed for should not be granted and was also 

pleased to stay the operation of the impugned orders dated 

9.7.1998 and 18.8.1998. Therefore the present applicants 

pray before the Hon'ble Tribunal for a. similar order 

ike of O.A. No. 279/99 as the applicants are similarly 

situated and their grievances are also same against the 

same respondents. 

Copies of the order dated 24.11.99, 3.8.99 and 

3.9.99 are annexed hereto and marked as Annexures_19 

20&21 respectively. 

4,7 That your applicants beg to state almost all the 

civilian employees belong to Group 13, C and D of Assam 

Rifles have approached this Hon'ble Tribunal challenging 

the aforesaid impugned order discontinuation of SDA and 

the Hon'ble Tribunal after hearing the arguments of the 

learned counsel for the parties was pleased to stay the 

impugned order of discontinuation of SDA and by virtue 

of the said orders all Group B,C and D employees of the 

Assam Rifles are enjoying the SDA where the present appli-

cants are also working but the applicants are denied the 

benefit of SDA only on the ground that they were not the 

applicants in any of the case Pending before this Hofl'bl 

Tribunal. Therefore non-Payment of SDA to the present 

applicants is highly arbitrary, illegal ad unfair, it is 

pertinent to mention here that the applicant Nos,1,2,4 and 
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6 have been discontinued payment of SDA with effect from 

14.5.1999, 2.8.99, 13.11.98 and July 1998 and the 

applicant No.3 and 5 being new appointees has also been 

denied payment of Soeciaj. DutyAllowance whereas all the 

impugned orders regarding discontinuation of payment of 

special Duty Allowance has already been kept in abeyance 

following the series of orders passed by the Honble 

Tribunal in case of Civilian Employees of Assam Rifles and 

as a result all these civilian employees who are similarly 

situated like the present applicants approached this 

Hon'ble Tribunal are being paid SDA but the present 

applicants have been denied Special Deuty Allowance 

only on the ground that they cre not applicants in any 

of the cases pending before the Hon'ble Tribunal. Therefore 

this action of denial of payment of SDA to the present 

applicants by the respondents is highly arbitrary, 

illegal and unfair and the same is violative of Articles 

14. and 16 of the Constitution of India. 

That the non-payment of SDA to the applicants and 

payment of SDA to the other similarly situated civilian 

employees, gives rise cause of action each and every 

month as such the application is well Within the period 

of limitation as per Section 21 of the Administrative 

'ribunals Act, 1985, 

In view of the interim order passed in O.A. No.379/99, 

225/99, 285/99 and other similar cases pending before 

the Hon'ble Tribunal, the present applicants are also 

entitled to SDA with immediate effect with arrear at least 

from the date of discontinuation of SDA to the present 

applicaflts. 

It is stated that applicant No.6 the permanent resj-

dent of Thundli House, Cherukunuam Thekkekara, P.O. 

!rn.W 



Kurathjkad, Mavelikara, Diet. Allepy, Kerala-690107. 

He is recruited to the cadre of Draughtsman following 

an advertisement in Times of India in the month of 

October 1988 by the Headçuarter DGAR, Assam Rifles. The 

seniority of applicant No.6 is being maintained on 

All India basis and his recruitment gone is also all 

India basis as such he is entitled to payment of SDA. It 

is categorically submitted that all the applicants are 

recruited on All India basis and their promotion zone and 

seniority are also being maintained on All India basis, 

as such all the applicants are sdddled with all India 

Transfer liability as such they are entitled to SDA 

with errear monetary benefit with immediate effect 

Therefore the Hon'ble Tribunal e pleased to direct the 

respondents to continue the payment of SDA to the applicants 

It is pertinent to mention here that the applicant No.4 & 5 

have joined very recently in the month of January and 

May 2000 recpect±vely but they are not being paid SDA to 

the reason best known to the respondents but they are 

also saddled with similar service conditions with other 

similar civilian employees of the Assam Rifles who are 

enjoying the benefit of SDA as such the applicant nos e  4 

and 5 are also entitled to SDA. It is further stated that 

the similar matter relating to the payment of SDA to the 

employees of the Assam Rifles has already been entertained $ 

by this Hon'ble Tribunal and therefore the applicants pray 

before the Hon 1 ble Tribunal for a similar order passed in 

O.A. Nos. 379/99,225/99 and 285/99. 

4.18 That your applicants beg to state that the Office 

Memorandum dated 12.1.96 has no bearing with the payment 

of Special Duty Allowance to the applicants as because the 
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entitlement of Special Duty Allowance has been made 

available to the applicants by the President of India 

through a spparate Circular dated 2.2.1989 and it has 

got no link with the O.M. dated 14.12.1983, 1,12.1988 

and 22.7.1998 issued by the Ministry of Finance, Depart- 

ment of Expenditure whereby the all other central Govt. 

civilian employees have drawn Special Duty Allowance 

with effect from 1.11.1983. The employees of the Assam 

Rifles have been granted SDA with effect from 7.11.1988 

by the President of India5 also relevant to mention 

here that due to non -applicability of O.M dated 12.1. 

1996 issued by the Ministry of Finance, Department of 

Expenditure SDA has been continued to pay to the applicants 

after the ±ssuedce of the said O.M herefore the Hon'ble 

Tribunal would be pleased to declare that the respondents 

are not entitled to discontinue the payment of zRAX 

Special Duty Allowance to the applicants in terms of the 

Office Memorandum issued by the Govt. of India, Ministry 

of finance, New Delhi dated 1.2.1.1996 as because the 

benefit of SDA was sanctioned to the employees of the 

Assam Rifles by Presidential Sanction dat 	7.11.1988 

Therefore there is no relevance with the payment of Special 

Duty Allowance to the present applicants with the O.L 

dated 12.1.1996 issued by the Government of India, Ministry 

of Finance, Department of Expenditure, New Delhi, and the 

Hon'ble Tribunal would be pleased to direct the respondents 

to continue to Pay SDA to the applicants and further be 

pleased to pay the arrear from the date 
of discontinuation 

of SDA to the applicants with immediate effect 

4.19 That this application has been made bonafide and for 

the cause of justice. 

j  N t\ 
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	 Ground for relief(s) with le !is4ons. 

5.1 	tor that the applicants are entitled to SDA 

by Presidential Order dated 2.2.1989 which has 

not been cancelled or modified. 

5.2 	For that the °ffice Memorandum dated 12.1.96 

has no application in the case of the present 

applicants, 

5.3 	For that the Respondents themselves paid SDA 

to the applicants with effect from 7.11.88 

due to their entitlement, and there has not been 

any change of the order of the entitlement and as 

such they should continue to get the SDA Ø  

5.4 	or that the SDA is sought to be stopped and 

recovery sought to be made without giving any 

scope of explanation by the applicants. This is 

violative of principles of Natural Justice. 

5.5 	or that the payment of SDA received have already 

been ppnt by the applicants and there is no 

scope of refund of such amount. 

5.6 	or that non-payment of SDA and recovery of SDA 

already drwan shall cause undue hardships to the 

applicants. The applicants are being paid SDA 

because of their entitlement. 

5.7 	For that non-payment and proposed recovery of 

SDA payments shall be violative of Articles 14, 

16, and 21 of the Constitution of India, being 

arbitrary. 

Contd. * 
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5.8 	For that the entitlement of Special Duty 

Allowance  of the civilian Employee s  of the Assam 

Rifles has no relevancy with the clarification 

issued by the O.M. dated 12.1.1996 and as such 

there is no relevancy to the order passed under 

letter dated 12.10.98 as well as letter dated 

22.9.98 and the same are liable to be set aside 

and quashed. 

6. 	Details of remeaexhausted. 

he applicants beg to state that there is no 

other remedy under any rule than to file this application 

before the Honble Tribunal, Mowever, the applicants 

requested for payment of SDA has been rejected by the 

authority. 

7 • 	Matter nondjnbefor e an other court or 

Tribunal 

he applicants declare that they tid not filed 

previously any application, writ petition or suit regarding 

the matter in respect of which this application has been 

made, before any Court or any other authority or any 

other Bench of the Tribunal nor any such application, 

writ petition or suit is pending before any of them. 

8. 	*e1ief(s)soutfor 

Under the facts and circumstances of the case, 

the applicants pray that Your Lordships would be pleased 

to issue notice to the respondents to show cause as to 

why the relief(s) sought for by the applicants shall not 

Contd. ... 
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be granted, call for the records of the case and on 

perusal of the records and after hearing the parties 

on the cause or causes that may be shown be pleased to 

grant the following reliefs : 

	

8.1 	The payment of SDA to the applicants should 

be continued and no recovery with regard to 

payment of SDA should be made from the applicant. 

	

8.2 	The orders in letter dated 9.7.1998 (Annexure-6) 

and communication in order dated 29. 7. 98 

(Annexure_B) regarding non-entitlement of SDA 

to the applicants 	 and the decision of 

Pay and Accounts Officer, Assam Rifles, as 

intimated in letter dated 18.8.1998(Annexure13) 

that SDA to the applicants should be discontinued 

from the pay of the applicants and that the SDA 

drawn after 20. 9. 1994 shall be recovered, $ be 

set aside and quashed, and the Hon'ble Tribunal 

further be pleased to set saide and quash para 2 

of the impugned letter bearing No.A/1/242/98 

dated 12.10.1998 and letter No.22013/2/98....pt 

dated 22.9.98 andletter No. F. 19(1)-E.II(A)/98 

dated 20.8.98, letter No. 2 2012/10/97 dated 12. 

05.99 and letter No.A/o-TV241199 dated 17.05•99 

8.3 	That the Hon t ble Tribunal would be pleased to •  

declare that the O.M. No.11(3)/95_E.II(B) dated 

12.1.96 has no application regarding payment of 

Special duty Allowance in the instant case of 

the applicants. 

C 

Coritd... 
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8.4 	Costs of the Application. 

8.5 	Any other relief/reliers to which the applicants 

are entitled to under the facts and, circumstances 

of the case and as may be deemed fit and proper 

by the Honble Tribunal, 

9 1 	Interim Reliefs Draved for : 

During the pendency of this application, the 

applicants pray for the following interim reliefs : 

9.1 	That the letter dated 9.7.98 issued by the 

Ministry of Home Affairs, New Delhi, letter dated 

18.8.98 issued by the Respondent No3, letter 

dated 12.10.1998, 22.09.98, 17.05.99 and 12.05.99 

be suspendent and further be pleased to direct 

the respondents to tontinue the payment of SDA 

to the applicants with immediate effect and 

the proposed recovery of Special Duty Allowance 

trom the applicants which have already drawn 

after 20.9.1994. 	t.-eId 	€ 

The above interim reliefs are prayed on the 

grounds narrated in paragraph 5 of this application. 

 

This application has been filed through Advocate 0  

 Particulars of Postal_Order. 

I.P.O. 	No. : 

ii. Date of Issue 
: 60 

Issued from G.P.0, Guwahati. 

IV. Payable at : 	G.P.O., Guwahati. 

 List of enclosures. 

As stated in the Index. 

.Verjfjcat. 



VERIFICATION 

I, Sri Pulak Chakraborty, son of Late Manik 

Lal Chakraborty, working as Stenographer Gr. III, in 

the office of the Headquarters Directorate General of 

Assam Rifles, Shillong, one of the applicants in this 

Original Application and I have been duly authorised 

by the other applicants to verify the statements made 

in this application, accordingly I do hereby verity 

and declare that the statements made in paragraphs 1 to 4 

and 6 to 12 are true to my knowledge and those made in 

paragraph 5 are true to my legal advice which I believe 

to be true and I have not suppreseed any material fact. 

And I sign this verification on this the 18th 

day of Sep.t.mb.e.r,2Ooo 
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Now Delhi, the 	12th Jan : 1S. 

f F ICE 

Sub : 	Social Duty &ll.wanc.s for civil Ian eapl.y•.s of the 
Central G,vernmarit ssrvIn in the Stat, sad Ibten 
T.rrjt.rjos of N.rth East.rn fl.ièn. regardth. 

Ths %.ndQrslgned i• dlrect.dte refer ti 	D thie .partnt's 
O.Mj. 2e$J.A/3/s3EiV dat.d 14 12.63 and 24.$$ read with 

..2i4/1/t4, E 4  IV/t,. 11(B) dated 1 5 12,ee on the subj.ct 
ni 	xiwu .sve, 

The (3,vrrun.nt of india ylde the ab.virvi.ntiansd 
dt 14.12$3 Iranted certain Incentiv.o to the.Cntr1 (J.v•rrvnent 
ctvi1in ompl.y.es  pasted to the PE lt.i.n. (.be .f the iricintives 
was pcnit if a ' Socie1 LkityAl1.wanc, • (SL) to th.se who 
have 	All india Iransfer Liability '. 

36 	it was clarified vldn the ab.v• .r,tien.d GM dt 2$.4.17 
that for the purp.si of sancti.n1n 	pociaI Deity A.lI.wanci 5 

the A.11 India transer LiibIllty of the itemkors .1 any eervlc./ 
cdr.1 or incsOents of any p*st/qr*up if pests has to be 
detir*inedby a:splytnq th tests of ricruitment zen,, pr.m.tl.n zae 
zone etc. I. whether racruitoent to service/cadre/pest has 
boer made iii all India basis and whether pr.m.ti.n is also dine 
on the basis of an All IndIa cez•n S1.rity list for the 
service/cadra/pst a a wh.1•. P rre clause In the appentinent 
litter ti the effect that the pay on c.nc.xmad is liable to be 
transferred an.yv'here in india, do net make h1. eiiibl for 
the grant of SL. 

Srn o'p1.yees w.rkin in the NE Ftt.npjr.ach.d 
the 	n'b1e Central An1nIstrative Trib.wiil (C.A1) tGuvahati 
Bench ) praying for the 9rarit of .A)\  t. thorn even th.uih they 
were net aiIIbli fir the grant if this all.wance. ih• H.n'bl, 
Tribu- 1 had uphold,tho prayers if the petitioners as their 
app.lntme'rrt letter carried the clause if All indis Transf.r 
Liability and, acc.rdin1y, directed pay.erit if SLA to th.w. 

in sri casis, the dtrocti.ns of the Central Aáiinietrativ 
iribunal mere 	plaiponteci, koanwhI1e, a few special leave 

Qtltion3 were filad In tho H0n'k,l Szprewa Curt by some 
MlnItrati.ns/Jpi-tnents aain3t the (ders if the CAl. 

CYR ip 

• 	
*3 	 Cent d... 2 I.. 

I 	 I 	 I 
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( i- • 	 . 	

. •.c 	' j 
The .n'le Jren C,urtn thoir udc*it dajvsrd Sn 	 ( in civil ppoaljn 	32I .1 i,3J uph.ld t su1 ?jfl SI the ('verrj,ni 	 ti, 

C l' ii Ian t •t mdli t)t C.snt .1 b'h, hvi all In(1i4 t ronsfer ) ia) I ity are  ent itleci to the rant Of SLA, , b
,1n psstnd te any *tatl.n iii the N!; ltt1i. fr.cn  'Ut ci. the 'Q,f.n and SLY weuld net ø rerQly bCCaUQ if ttn clause in the pppeiiit,tnt •rd,r ta  all India Irnsfer Liablifty. 7hQ apex C.urt . ftirtherdded that tne grant of th 	11)Swante .nlyt -, the •ff1crs transferd fr.,i •utsldq 
the rei.n to tiis regien w.uld flot Q 

Vlilt1y Sf the p!r.vi,g C.ntained in Aitj). 14 of 
dectrine. The H 'i. Ci' uyt a, dirctoci tha'. wtutnPer a m.__._r 

d been paid to thi re%Psndcbflts sr fir that matter to ither similarly *t*zt, pJ.yc.t v.uld not )'e r,c.v,r.d frsr them In as far as thJi alj.nco 1 

7. 	In v1 	of the a>V judymmt •f th H n 	 e 'b1e Suprem • th4 Itter h6 b(fl exannd in c 6c'sultation With the ';try  of 
Law and the f9l1owIng deCj4jir)3 have keQn taken, 

1) 	The am.unt already paid an •cc.t if SDk to the lflelI!Ibie porzens in or befers 2.4.44 wfl1 be waived 1., 
i 

	

• 	 i) The ,m.t paid en acc.uift of SLA t i$ per . 	 tjM ineligible after 	( Whjcp, si,* lncludq; theee casesin if which the allowan ces  was pertaining ti the pOrl.d prier to 	
but paymcit were given after 

	

• 	 this dtd j. •  2eL._4) will bo rec.ver.d, 
• 0, 	

Afl the Vinhstrje/,mcnt øtd, are n.ciuet.d 
to 

	

c 
the ative intruct1,q'is in 	for strict Cpl1once, 
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Fjndj version if  th Is cu Is  

S4/ 
( t Elalachandran ) 
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d.rst list, 	 • UPSC etc. as Per *twdsrd 
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A. 

)OVt r 	tt otS •1 l)d 1. /flIa r. t_ ft .1 iry ol 	
Al (al ;/%ijttl J`L4iiLra laya, 

• A .vY1i 	
t

4J 
V 

Uw. Iiitij ttn 3-3-06. 
•1'o 

'r 	
Dictor C'Ira1, 

AS.atn Rifles, 

SUb:.. A11uwanc ajid fc1ljtjes for 
Civilian eIiployees c 	O:'I)tr1 	

Servj 	In th States and U:10:) lorrIturj 	
of Iiorth Lastern zIl cJ 1 ofl _ I ii '0-) V' HV 	:t 	I 	i,_ •-, 	• 

Ll 
I am dtçtj 	

refer to Lt corres?ondeglc LU:1.1 W1 ciur 1cLL'L 

h 	

U. A/Jv-(c)/1..4/0 dated 
i 	on 	ubject noted above and to ti iiy tat t 	r.ttr has ben exaII;jd ii: detail I C: 	tat.l o:1 	iti 	t•t 	 n 

	

 
haVI. 	

niLry oL 	iiianc . Ti  

• 	'1Iy 	•e 	n: t, I 	n 	' s • o( A!jsjlll JUl le s WI 11 hot L CHtjL 1J to Lit CoIjL,,-t;j;iOf)s 
euv1sayd In the ot iia:c b (Lptt, of Cxpr. ) O.M.tjo. 20014/ i .l2.ijj as tly hove in i,j vt  bCk-.j s U.)por. • 

• 	 il, •j- 	
in 	 £ Civilian nori Co,nI.gt tstJ Off. 1Lr/elItt)l0y 	of AS3a:n iUf las 

	

s:t 	
IRJja Iraiisfer liability and • 	 as sih, the clLj 	f 4rarlt of sp<cja 	. (duty ) •l 4.  Iowa r:t- 	vn n in 1I: Ci 	 civilian t 13 LI nit 1ut ;/'"'io, fie 8 dou not 

3. 	
Used elvll Ian: staff oC Sta tic I or 	 sjj:h .1 U off 1c 	01 DJ,IUII, DXG i:J Iu 	

of Assann Rif1e ty 
aII• d Concessior)s e,:vjsad jfl tLi n i s L r y  of F1r)a,IL 	 dated 14.12 .83 referred 

. to aLvl (exc 	''cjal (duty) allowance ) 
o t n 	•.- 	e 	it tIey nove as 

Indivjj4 is and do not have back-up support. 

itl t; c Currt.ie oE 	ie Iii' 	lrlt 
 

-  -t 	1;:4c• )ivtsIö,: vjI. &iIr Dy .tb. 703/uG- I I • 111 , b. I . 4 	2 i • u. • 1 uo. 
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fl 	11. .t1.)} /l/i1.j'p.iv 	U,t: !,.tbL, L1: 3-3-'6. 
Co py to 

I Py £ ACOUItU OLicc, faiu 	 luntj  

. J.. AsJ; 	 i10 11j. 
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at 	1rc 	P .t t of. E4ei1tu 

	

( c. xv. 	Doh ) • 	 • 
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H? COP 

No • 1101 ]./1/4 - FP • 
GoVcrnhiK?Ilt of lyidli 
Ministry of Home 1 ffairs ., 

'..'-.-_-- 	• 	( ii 

. 	
pr-Cl 

New Dclhl, dated the 10 Feb 1989 

•
11,0 . . 	: 

The 1)1r tc"r Gcrj-a) 
Rlf1s 	. 

5. 	Sill1ong -793011 	. 	 . 

/ Subject : Grant of Spela1 (Duty Allowance and Special 
Compensatory (Rcmote Locality) Allowance to 
Msam R.tflespersonnel posted in the States 
and Union Territories of north eai'texn region, 
Andciman & Nicobar Islands and Lakshacitcep - .• 

	

	
GrantofSjj<kjm Compensator Ai1owans' - 
S L*nti011 xegardlncj. 

(1 ) 	1a.1c'' 	(!)u tY ) Itcni 	(ii .1) 	in para 	1, oE Ministry 
(i ) 	Comh.:Li sd 	JLO- O.M. NO. 11.20014/3/83... 
mel (including Cadre ,E,Jv d•td 1412.83 as amended 
of Eiccrs) in battalions 	. front time to time, read with. 
of Assam Rifles and th their o.M. NoOP14/3/83_E.Iv.LII 

: 4 	 . 	 cornJatisea Personn1. 	I 
. dated 2910.8 	nd thefr:o.M... 	... 

(lncluding Cadre officers) No. II.2Q014/3/83-E.1V dated 
in static formations 	(such 15.7,813 and Mlii of Pin. 0.M. 
as offices of tic, 	lop, No.F..20O14/16/86.E.1V/E_.TI() 	.. 
DXs, Rne H0r, Training 1atd 	1.12.0E3. 	(Thia .  i.ain . 

Centre etc.) and other 11!t1on of sthction issued 
units 	(Maintenance Groups, . 	 in MHA letter No. 11.27012/31/ 
workshoos 	tr 	of Jviq.m 135FP.TI ditd 6.4.87). 	. 

'.': 	•••.' 	 ' 'k 

I am directed to coflvcy the sanction of the Preldent. 
to.the:grant of the fol1owhng...a11owano-s to the peronne1 in Assam Rifles it1 cftect from w 	 7,11,1988 

- a 

Cato_oi: personnel 	 Part ic'u lar3 of O.Ma 	latin 	' cnJt ledto a11anc 	 theai_towan 
(1) 	 (2)  

.4 .1 

'I 

NOn-coaticd 
civilian personnel 
(iflc1iiing officers) in 
battalions of Asarn Rifleg 
and in Static fcrinatjg 
(such as off ics of DO, TOP 

• 	. 	Range ItOrs, Tr:iil.ni.ng 
:Crntr.etc) ni othcr 
Un its • (Main tnan . Crcnips, 
Workshop3 	•.' . ) .Asnam 
lUfics 

Sallic as above. (This is in 	. • 
modification f the sanction 
Issued vid e item (3) of para 1: . 
of 111-IA letter No.].1Oi1/1/84 • 

FP.IV dated 3 3.86). 	 r 

• 	 •. 

(1 4)  

:' H 
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Sarfl as indjcatc3 again 	item 1(i) 

flQfltiOfld 	°inst item 	
above. Ministry bE Pinance o.Ms  
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.1(i)0 

•. 	 o.2QO14/6/86_Edtd 23.9.86 
	•. •end 27.4.87(Megha1y) No.200 • . . 

	 7/86E.lv  dated 23.9 	
14/ 

	

.86 and 27.4.87 	. . (ASsa) 
NO.20014/10/86E

IVdate, 23.9.86 and 22.4.87 (Tripura), No, 20014/2/86_F, 	
dated 23.9.6 and 

16.4.87 (tlizoratii), No.20014/9/86 
E.da€Ed 23.9.86 and 22.4.87. 	..: (Nagaland) 140.20014/11/86Ew 
datI 23.9g6 and •1604.87'(N(ni. No.20014/4/86E 	

pur), 
dated 239,86 , . and 22.4.87 (Anaoha1 

Pradesh)  also refer. (Thjsj5 modif8tj0. 
•• o,f MIIA leLtc?r No.27Ol2/31/85 

dtd 6..4.87) 	•... 	
••, 
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'In tilt fii, y 	
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of lJfIJI) 

cd 23,9.86 
.(iflCiucng off5 	in 	and 22.4,7 	. 	. 	. 	• • 	 RiE1 8 
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(c.9 ifl thc Army) Will ct0 Uw the7jj'—...._.. 	
)/ 

l " 	 I•j 	

,. 	 I 	, 	 • 	 . 	

, 	 • 1 

	

H 	3. 	Thc above Sancj 	
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4, 	This 1sue with the.00ncurree ,of the Ministry of 	- 
00 

	

	Finance vide their 'I.D.,Nb.5(72)E, iiI188 dtte-d 7.1.1.88 	0 

and F.89/AS(E)/89 datcd 13 1.89 and the Integrated Finarue 
,D1visio of this Ministry vide their Dy, NO4744/FA(R)/86 0 	 ' 	

0 

dated 7.12.88. 
• 

" 0 	 ' 	 Y' '.',: i' 	 • 	 i 

' 	-: 

, 

Yours fithfU11y, 
0, 

bd/-xx 
0 	 .(f1.M.Sharma) 

 
0 	Deputy Secretary to the Goverrrnnt of India 	 0 	 0 

• 	

0 	
0 	 0 

	

NO.11O1J/1/84-EP
0

.

0

IV bated New Delhi, the 	t'Febn1ary, 1909. 

0 	
:00" 	

0 	 ' 	

0 	 0 	 , 	

,• 	 0 	 . 

	

1. 	The Pay & Acccints office s  Assam Rifles, Shillong. 	 c. 

The Accountant Gnera1, Assam, t4cghalclya, etc. Shi11or 
• 	.•.' 	

0 	• 	 0 	 0 	 0 	 :: 	
t' 

0 	

0  Finance-Ill 1  ii 	 m inistry of Hoe Affairs 	 o 	

•" 

	

4. 	Ministry of rinanec, Deptt'of Cxpcnditurc (E.III Branch). 

Ministry of 'inan'c, Dptt. of ExpenditUr( (E. ZV raneh). 

Liaison Officer, Assam R!f1CS, New Delhi. 

	

7. 	20 Sparc CO)'. 	 / 
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cjovernrrnnt of Incfl, 
Mintotry of Vona )Ifmlr5, 
j)tr'ctornto Qonor1 Asan UUlaa, 
6ht110-793011 

\A\O 

. 	I 

I 

i; a • 0/1—  !j24a'33 

Shri O.P. 0r;o 
Joint ocretary(P) 

ort1 Ij1oc}, 
iritt.ry of Bore kffairc, 

Dutods 6 Jun.,98 

E2ITLL'!0 14T 0 SPECI1L VOTY ALLOdIWCE TO 

ciyIiTM: I 	9y!'.E3 cj' pg f&  

Sir, 

1. 	1 nn dflrcc.o1 to 2tntc that Cpacial Dut7 A11ovonQ 
(CDL) In OILC of the ton concnsnlon3/facilitlon ox4 enclod to 
"• CThn'l.r1 Oo'it,ci.vt1cn Or.n1cy('e 	rvin In 1orth E*ntern 

hC°n uith of feet Iron 01 .ov. 's 	oncti.ono unor Firt*tr' 
0L Fintinco (JV Io.20014/3/03 k% IV, d otad 34.12.83 enclosed it 

	

• 	Anncxure 1. Suboquent1y, con3oquflt to 4th Control Py 
r'M 	f4f)i 

• v, ore nO2.t lcd t.ncl tio rorO conceflloflo were çiv.n with 
crroct rror, 01 Dec. '83 undor Xjnlstry of Finance O1't Uo. 
23014/J.3/26/1.IV/E.II(D) dated 01 tya c 8.8  attarheA  an 
Anie:uro IL 

2. 	Th Acun RUes prcjcctct1 to the 1thtatry Of 1 4Dic 

A'fiir 10 exteflsion of tho tibovo 
rc1udinr SOi t..o the cot.ibatnt nd cIvilton rnp1sye.s Of 
Jit R1J'10 on the iin1oy tiit all those concetofl5 

CW were uvallcup to tc otployeos of other CPOe 
like DSF,. CtII'F etc s1tii1tr1y situato in the Torth onatern 
co,ion. ui1e Grnut of tho cbove concesa t ons  to the eobnteni 
ei:pioycc's uz'ro turi'od do'n, all tIieo concessions cxoept SU 
were cuctloncc) for civilten erp1oycci of Azssti RtflQs pested 
in atatic orntlons like Dtrector9te OGneral 1saa.n RIfi.oa 5  

	

• 	Inspector Gcr2re1 AcrBra ittflcs(1.orth), RBnrO Urs, end 
Auon fl1f1c Trol.ntnr Contra Pfl Uchool vt 4oh 	f.ot frp 

	

• 	 3 March 	G under ilnlstry of 1orjo kUatre 1.tt.r Ile, I  
1.l1O1i/1/8'1PP 4 doted 3 1.!rch'B6(AflflCXUDQ III attach.1) 
t..LJJIJ ,I J1'1 	 e.hcr s ;c, •iiy wo Accounta viftca 
(Icic iif'1o;), ihi11or 	onu }tntitry of finance, Uoptt. 
of Lxpendituro (F.1V), Subequcntly, ijfl these oonootton5 
e:zcoptSDL Vero tüso e::ton6c6 in the coDbatont Qp1oyee8 	I  

	

• 	of 	i.f'1s 'wlth effect fran 01 io. 86t under Jantotry 
LP 1  hone i.ffaLrs letter lie. II.2'10l2/31/8L/Pi. Ii dated 04 AprU.' 

)ç tPJC7(Aflncx uroIV) 4 	 If 

	

• 	 3. 	Ccnsquent to chano over of poy structure of Aoo. 
• • 

	

	/V l i;1o3 perGnno1 fro trry puttorn to C}'O, pattern from 
01 Tv 86 I'o11cr,,*1nC Fourth Ccntnpl Vay Coritston reori 

SU; on the ent1ej of chr I0; like Lbi (IL( 

an otc. 's 	xtenJc?d to both cotjbuntnt and 
icyos at 	R1f1o9 vith effect Irou 07 tov, 88 

(vtht cuMorS•cl ient1on of thu civilian sttff and 
iicrfI o tilL i:titjc 1ornttons of AauItri lUflea includi 

EtruøtOrnti 	nrr 	rnn )lifles) uner 741ni15tX7 of 
( 	f 

	

,_ 	 • 	• 	 n 

' 	 I 
• I. 

I; 



IL 

A 

C, 

/6 

• 	 —Lu T 
Afnira letter Do.l)Dl/l/94_p?,IV dated 03 1Vb , 89 (atteahed ç' •) 	Anncur&-V). Iora 4 of the 	td letter isyn ovn that 	 f thc nouet.1t, of flhJA for tho cmhnta,t 11 ~11 ,fl civii.1all 010ployto l of Mnar. liflos Min duly concurred by the concârned d.psrtnt of X 110  1'intstry of Finunco, vii. P.111 e nd AG(F) Branota. • Copy of above oriino1 sane 't Ioning lotter of 1141nietry of  floVA Affn1r !i_ vmc n10 endorcd to J)gy urtd Accounta Office (Asp en  )uifl03) 1  VillIctir,  and niso to )liniatry of 7Lnsnce Dipsrtmsnt of t'pcnc1iyure, LIII and E.IY llritnchee. 
41 	The Pay & Accounts Officer(Afl) hu 	Therefore, been  oblietoriiy pniatntho rcnthly billi, of tAo civilian •np1.ye6 of Directorate Gonerol Aari liif1ei, 6hi1lon, vtthob any objection rtr)t Iron thQ tiro of sanction of BOA to A13$*12 1Uf1et. 1k,ovcr, in and April'98 Psy & Accout OUlc.r 
(Jtabn l(111c3),  Shillonf, has tntirted thtt BOA Is net nntjtled t tile civilian ertployees of OGAR 	tUeflr citing l': 	 n inistry of Finace (Dcportrent of Expendjur.) OM Io.33(3) 9 &-E.Ifl) dto 1 	•!'"'" 	 - 	•. 	

:. 
Tho Jdeant of t1w Apex Court ro'djg nonenuttj re1Lt 	10 1 it to c.r11n 	ttc-rv of civillutt trsoniI. I 

bi;d on the renurni ordor slicti,nin' thn 	n ecnc.eajora/ facilities iflldip BOA to civilian vervIng in the 'r%l e8't.ern re r lon, vide }tntstry of Fitmco 0)4 1Jo.20O3Aj3/9.E.1y 'A 	 S) 	1) •'i: 	c'ilO iT,U subsequent 
todjfjCtjo. SDA vai sanctioned to thQ cOtibtrbtant and otv linn Qrip1oyce of Aacri ruficu on CPO enaloy and thit toe, frori welt later dut.e (07 '118) yuan thu Psy pattern 
Of Jttjurt IiI1'1u 	r3onr1u1 %41l IIEIS on the linea of CPO 
pattern itor Fourth Central Pay Conrijcs1n rccnrndattcne. 
It may al so be apprrciated that the )iniatry O f  flc. Affairs a s well as lthiistry of Finnnc were fiLily swar:e el' ih. fenIrel Clifibility critorin f o r SUA vis- i- j the conditicn. of aPPointrettc, po5tin, transfer, ratantion, exiuncy ef 	• 1 
service etc. of the civUith eplQyec5 of attic for,tt,n. 

• 

of Ari It1f10 11te DGJt, IGAR. flanro flQs. and Training Centre. Yecptng  all  tIioo factors in view, a neparato cad exclu s ive sanction vas accorded by the I ,ilnintry of }lb Affuji for cr1nt oi 60j\ to tho cctthatsnt aflO. CiVjljp etployeen Of Assam flifl. (Annexur.-y r.fer). 

In view of the pott1on expluifled ebcvq, this Direot' rote ir ol the oj;inio thrt tj'ie concern of' tho Pay & Accouni J'Lc(JLiurj ltiflen) sbout the 9 11 ,r 1bility of BOlt to civili an  to 	 itIlu, L1i1ilong is not prcnts(.]. or. a loc1 interpretottonf extent Ccii. orders cited above vhjch 'provi d9d for a special dicponcati.n to ib. : rorr- corbtjed civ 111. on personnel (tncludjflt officerp) in is veil as ri t Btic forcattcns includin, th1 
th(: 	

i. USO UWj 91 bOA the civilian cnplcyoos of J)CAR,ShiJlong to in order. 

We bove prol;csel/rcfcrence haa been vetted by the Fthancial Adv1cr, 1uortl Eatern CouncIl. 

The Ministry Is requested to kindly isgtis a cirifjcct1on on the subject. 
Yours faithfully, 

	

• 	 (JRBharna) 
}njor Gorar&3. 

	

Eflcli 	
• 	 Dy.Director Oorer,]. Assam flifle., As above. 	

• 	 for Director Genera].. 



. 	 . .." 	... 	 c.. 

I 
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• 	
. 	 8e. I1-22e13/2/9..TF. V 

Government of India 
Ministry of Rome Affairs 

Now Delhi, dated ..7.4$ 

To 

D5rect.r General, 
A.sm Rifles 
Shilleng  

Subject Entitl,went ef Social Duty A3j,wnce to 
Civilitn wnpleyees of DGAR Shil1.n. 

Sir, 

I am dirctcd to refer to your letter N..A/LA/242/$ 

dt 6.6.13 on the above mentioned subject and to say that the 

pr.p.sal has been considered in the Ministry, but the sza* has 

not been otreed to in view of the orders of Ministry of 

Finance d.tod 	 (12.1.96) 

- - 	..• 	 Yours faithfully, 	.____...... 

(Irmala Dev 	) 
D05k Officer 

Cepy to LC)\R, !.erth }3leck, Nev Delhi. 

':-j 	- 
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3" 	L&/A1TT 

77. Ihrat 

indis 
Cxc 1 h klUntralaya 

fl1!try o f  J 	
'$n1doti.1 	81rn flifi., ir•ct.r 	r1.ra1 Assurm IUfl. 11r) 

21 Jul 

Th, Py and '¼,tiit CUj, 

C~svo 
	t , f In d 1. a 

1in15try Of Hvnq Ails Ir 1-1t')jirah 	11l 	3 

Sr[t 	V A1.I.iAiç TO - nffI—jc 

I. 	 plo 	find horjU) i.t. Copy of 101A lPtter 	I2I32/gfl: V 	n Jul 	.n the c!.t(d 	OVQ for b1 fe nd rQcer y  

( 	s JLa wa t ) 
Lt C,i 
AJJi) 
tsr L- 

- 	 • E3tt branch (Itorna1) 	
for lnfp and necessary actj,n 

a c.y of MV latt.r N. 
drtuj I Jul 

- 

f 	 0 
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M1de) 	1ty. A05nt RI I 1et 	11'71-P<Ut 

D1rctOrte General )ostfl Riflell 

Jul 98 

I,  

Pay an& Acm uflt n Off icn 
)Ir Xjfiei 
Lii tun;khrh 

\ S ' 1 1 ion ç - 3 

I'TITLESENT or Pr'IAL fliT? ?LLO;Th!:CE TO 

3..R e f ern ticn  our letter o.A/1-/2 . 42/9 dates 21 3u1 98. 

2. 	Connqunt to  the 	
;ue of FUnitry of FinaflCC 

(DartTnnt c, f Exrtt1ture ) ( 	i 0 il()/9_E.lI(t) âatcd 

: 	 tJ 	
o ;rvtfon; reA hy your Office reqrding 

llon'. 

•• 	w,u i.kn un with ¶l 	'.1n1rtiy tot c'ir 1tic.t1on cf 

e,nt1tlemflt of 	to c1vil1fl employeeS 01 	;11ng. 

Th ftrti tir of. t1c'n 	Affa1r h 	jr 1inte, v1e thrir letter 
 41  

ni:. II. 72Oj. 3/2/ 	PY,V dte 	C 	u1 	0 ccrpy enclooeê) 

t!it the c1vilifl ei lyee of DG?'R, Tht11 01 R1 arm not 

fltitl! 	for ;o) 1r view of Miniotry of Finance 1ttcr 

-dateid 12 Jn 96. 

3. 	Thee .ove iR for 1nforrttiO' and necessary action. 

10 
—• ..• 
	1b_— • 

S Dhu3. 1 ) 

• 	/ '. 	 • 	
•. 	() t 1! / 

I 	•f_ 	

...: j.or 	Rifles 

End   

Copy to 

1. for .1 t IC' I 111.1 t. I on imd I1Ce ; sry act Ion 

.I1oIIqw101 copin of following letters 
I- 

	

() 	LflF' 1tter tJo. 11(3)/95-E.11() date ,6  

	

h 	ltter 0 A/1_A/24?/B datei  

	

(c) 	fl' l'tter Io. 
IQ 	91 

- 	-so- 	(your fl.flOi/5/9B 	t(P) dt 

'4 Jl  



R I 11cs 	ivil) Lm;)lOvces Association 
I 

9 
t)II!t ShIIônci tI1() 	Jul 9B 

L-t G000r11 Cjrprent Sinçh 
Utrectormi ('enerl Assarn Rifles 
hillonç 

.. .THu..:.AL cr PECIAL ljIJF'i ALL'Y1\NCE FRI 

	

TCTTTTrTT 	pj 
-S----.-- 

	

tJ - 	II[T_Ju 	U - 

AY iD 
io 

I . . 

S .  

1,,. 	The undrsiçned would like to apprise the following 
rtter for favour of your kind personal intervention 

2. 	It has come to the notice of the civilian staff 
rnr'm}:rfl of this Djr,i -torat,.that the Pay and Accounts 

Office ( Asm R1fln), S1iillong has returned the Pay 
Ei2J of July 119fl with intructic,n to d.lst. 'Special 

Al1onc from the pay bill in sccordnce with 
the !initry of }toe  Affair,, New Delhi letter N. - 
II.22013/2/98_PP,V dated 9 July 1998 (Photontat Copy 

enclosed ) which was forwarded to theis by this Directorate 
!c !ttr o. A/1.A/2112/98 dated 21 July 9 ( flioteitat 

Copy enclosed ). 	
. 

, 	; to return of Pj 	for the month .1 
July 199B by the PAO (AR), Shillong, it has become panic 	

. 

zmont the ci) , iian staff mnbern of this Directorate 
nd thcy have ted me to take up this ratter iirrnediat.ly 

with your honot so that your honour would be b1.nd n.ugh 
to look into t 	matter person ally and would say. all 
civflin memlerh from financial 1os which has been caused 

PAO (Ai), 

- 	 - -- 	Contd, .. 
 

I. 

01 

Li 



•t- 
	6ciation Rifles (CiviY 'Emp'oyees A

.
ss 

SHI.LLONG 

	

Rof No .....Al c)/FA/9/ VL 	 Ocitod ShlIIonc tho 	t) JI1 .... .9.8... 

To 

Lt Carr*l. Gurprest Sthçh 
Director Gtrn,ra]. Assam  LUflis 
Shillong 

11THt1V.AL ci_SPECIAL DtJrV ALLçANE  Rct 
IVTi3Dt'Tinn 	IItP.CT Y. CXVIifl 

11f [)T[IFCtTiLFAL 
14. ..1nYTry. yir 

i..,....•, 	I'. ij j,._.,_ 	 . 	J)..L 

ATscciu. IASA}UF,ESL Sc?'G 

	

flespected Sir, 	 . 

	

1.. 	Kindly refer to our letter 11s, AR(C)/EA/98/84 

dated 27th July 1998. 

	

2. 	Sir, it is 1arnt that the contention rade by the 

l&thistry of Finance letter dat.d 12rn-.1-1996 as quoted by 

the Ministry of 110me  Affairs, Now Delhi vide their letter 
t'o. I1.22013/2/98-PF0V dated' 9 July 1998 has net been 

con sl.dercd mid the Pay bill for the onth áf July 1998 

in respect of civili.en. employees of this Dirocterate has 

bcnre-subn1tted ttating that the special:duty ellowance 

would be ceased from the aonth of July 1996 which has 

,extremly shocked to entire civilian rnploy.es of, this 

Djrcctoratc 0 	 . 

	

3. 	Sir, all civilian orployees were o.xtre1y hopeful 

that our dynmic leader Director Goneral would exorcise 
hisall effoxte that the poor employees working under hiw 

would not loose their pay packet by ceasing their genuins 

allowance wh1ch is still in existence even though the 

	

i. 	has tunid down our strong roceendhtion by. sply 
q u at ing' Mm t st ry of F in nce 1 ett er dat • . '12.1499C. 

Sir, e are still hundred perceut sure that we ray 

	

Tndourno wi 	 'based on the 

reference qu9ted by the WA in their letter dated 9 July 

1998 with a view thst in no case the order of Ministry of 

/ . 
	Finance letter dated 12-1-1996 has got any relation with 

the sanctioning order of the ?L& vide No. 11O11/1/4-FP. IV 

N 	 • 	dated 1st Feb 1989. 	, .. .. I'. • 

	

- 12ie541 	
" 	 'I 	

• 	 Cent d .1• 2/... 

• 1Assam 



H' 	'ssam Ri11cs (Civil) E.mployees Association 
SHtLLONG 

ESTD-1969 	 - 

No . 	 S 	 Dnod ShIllona the 24 ........1' 	..................... 
• 	. 	5. 	Sir, your honour would definitely appreciat, that 

the pay which we are getting now in our each cadre is 
• 	. . 	quite insufficient to meet even proper two square meals. 

ind.dition to ±h1 we ai-t to ms.t óxpendtture towards 

eOÜciortoour children, medical treatmrntas an 
when roquirod and variou3 social obligations 

.5. 	
pi- =?btm?r5ur that your 

pye 	what..so..ever rink and filó may be do get prop.r 
justice kecoing in vi.w of the correct int.r—pr.tstlon of 
the Covcrn:c'nt ol-ders received from time to time and as 

to how the SA proposal was originated from the Director 

General Assam Rifles to the Ministry so that all confusions 
would he removed5 sir, 	 S  

7. 	Sir, inspite of your all effors if our SD& Is  

ceased, we have no othexay but to take shelter of the 
• 	 law for correct inter—pretatlon of the Ministry of Finance 

letter dated 12-1-1996 and 	's sanctioning order Ne,I!. 
11011/l/84FP. IV dated ].ct Feb 1989 so that: we de ,  not 
suff.r uinancini loss in this critical hard days of our 

11v l-io. Vt4.bej1eVe your vision of thoughti will reoye 

all clouds in regard to correct inter—pretation ef.th. 
Government orders. 

C. 	Looktng forward for favour of your valusbl• 
judgement on this matter Sir, 

Please acept my sincererogards Sir, 

Thari1ing 1ou Sir, 

Yours faIthfully, 

(RsrTHkK . 

/ 	. 

	
Gnoral Seoratary 



1r)1e : 3021 

,\/ 1_A/2'i 2.-33/93/ 

, zi"Cl ape,  

t ntipn1dihal syri Asm RI! ,' 	
g 

Uirqcor*te (en,ral AsRm RI! 1e5 	KV ' 

Shillong — 793011 	
V 

Aug 9F3 

Pay zind Auntg r - fice 
Am fkjflei 
La itum'hrah 
Shillong — 3 

EflTU1EMET cF SPECiAl 1JL1Y AiO/\NCE TO 

	

.i 	(. 
--- 

ii 	Rtf.rence this 
L)%rectoratf letter No.P/1_/'t 242 /9 Q 

id 21 Jul 199B and 140 A/.1._P/242_88/98 dat.d 29 Jul 1998 - 

2, - [he photott copies of the fo11owiflS letters re sent 

(s) Ministry of 	i%ijairs New UelhI I etter 

0,11.011./1/_FP.1V dated 3,3.1906. 

(h) 	lnitr of Rne Affairs 14 	.1hI lrtter 

. 11 ( ) 1/1/34_i P 1V dt .d 1t12nd Feb 	\ 

) 	itr 	F Inanco Lprtmiflt of 	EdltUt 

(c   
letter 

to. ii)/9E. il([) (ated 12th Jn 1996. 

L 	3s 	Vihile allowinc Vg Tjous conceslions 3 ,nvlsd n the 

nItry of FInanc 0, M dated 14_12198 3  to the cLvIl in 

emp)oyQ 	of the Ctral 	
v.flt seifl In the teteS nd 

Uion 1wrrItotlS 
of torth Et.m Rm1on, exceit SpecI&) 

(Uuty) 
Allowance to the non coin tiid C%jfl 3tfiff of 

sttC 
f0atlOn* ,uch a 0ff Ices of L, 	

DlG 	id 

flnçe HLs of Asrn Rifles ws not 	r.ed to by the 	nttr 

COUC 	
under th.r i.tt.r o. I. 

1101 j/1/04P. lv 

dated 03-19'. 
7:jnintr\ of }toe Aff1r1 while 

4. 	The & v vrfl t of indIe s   
tori of 	C.11 (duty) 	llowflC vids 	- 

tlo.11Ol1/1/1' JV Cs 	
• 	1 	y lt :ut 

from pare 1(I) of th 	
ove 	nct1ofl-c order that the 

ni0fl 
to the rnnt o speciel (dft 

) n1loWaflC to the 

non—cnt ise è. vil Ian pernonfl•1 (
n ciudlng off icers) in

as 
ttI ion of tssc.i lUf 1 es and In stat Ic for at Ions (such  

off Ices of 	
, lCP, D1G, itn9e )i, I raining Centre etc) 

• 	 nd other 	1t s (!.int ennc 	rouPS, W00.shOP9 etc) of 

• 	1arn Rifle 	mdC 
In molf jct Ion of the an Ion 

isuod 

vtd 	
h itew (3) 0f te t/.lnittY of 	

ne Afflr* order 140. 11. 

11011/1/84_FP. lvi dtsd 03 l/ir 1906. 

, 	It eppear5 rorn the O.7' 
fl01 1(3)/9L ii(B) Ut,d 

II 

12_1-96 	iud by the t.1niitrY of ElnnnCI, 	
of 

O. M 1os 

2 *nditur5 that the 	v.nImCt f 	dia vide 
	Coosed 

mntiond in Pare 1 of the 
efor.sid 1.tter hd 

0pcil (day) 	
to the civIl1° emplOY 	of the 

ntrl 	
ln in the date and Utofl lerrltOri" 

Ete 	1çlofl çtvinQ offe 	
from 20-9199 

of 0h 	

b 	in 

was nO r,fereflC* quoted of the 

the sfor 	
0rder, thcre  

- 	

S 	 Cont d.. • 2/- 



,Z'71 	k) Te. 

I, 

 • 

	

	
O-• 	 • •'I .. , , 	 . 	 .,•• 

. •.- 	1.. j,. 

A'1nitxy of lm o Affair, kdr No 11O11/1/iP XV dt.d 
) 1t/>.n leb lti9 w1 	view that thapacil (duty) J1ownc. to the ca&vllia,i 

QJlayf1 of the Ceritrjd (ov'rnthetit 	.rvng 
0 	 in .he tat 	n a 	Lbjo,1 1 srrjtor1., of North Ea5trrn Ieçion . wa o çrantod frm the y.r 1903 onward, whrea, t1jim civillnn 

("nPlOYIPOS of th, 1)ij- *t ort. General A5 m IUf les vyat granted 
pecia1 (dut ) llownce from 7-11-1988 on.ards and henCe the 

order of the Ministry of Fjrn, letter dated 12-1-96 was not 
1—be1ng nade cper2.tive till date. 

the Minls4 ry of Fln8nc,. Dpsrtmt of Expenditure 
in their O.N. t1o.i1(35/':. 11(1) cat,d 12th Jan 1996 had not 
made Any ref ereic, of MJIAo nrder dated 1t/2nd Feb 19f9, it 
is fe.t that the content Ion made In the WJLA' s I ett er No. 1 1 

J .2OI 3t2 /;f3..P. 1. V dat e'J 09-.7- 1991 1  forwarded to you ndcr this 
—r- -/ D1cctorate 111er No.A/l_A,'212/98 dt,d 21 Jul 1990 needX  examIned at your end for dmisihi1ity f special (dut 

!lowrcQ In reçard to civil Ian enp1oy.. of th 	irectorat. 
Gar1 - An 	lies., hillony before ceasing the said 
?l)OwflC,. 	he 5p.ciai (dut) allowance was discontinued from 
20-9.1.994 for tho!;e who were in receipt of said allowance 
from I03 or wards nd was ndt effect 1v. to throe who were 
roceiv1ti V the iai Lj nliowurce from 7—I1-191u1 t. 0 till data. 
.hle5, t!r 	itvc1.1pnv,t of Jidla , M)V 	inod 	y/circel or 	uperee 

the provision contained In para 1(ii of order No.11O11/L.81_ 
U'.IV dited Jst/2nci Feb 1989 0  the civilian etnploye. s of the 
!)jrtor 	 Acram 	ifie!. 	"t,11long would Le entitled 
to dxw the !'J)c1a1 ('Juty) alJowr1cE. 

7. 	Ji vlw of th, hov., you rc r.quet.d to ax nine thI3 
i 	itJ .1 	¶. h j 	DliecLnrn tin 	ttrw intnted itt e.1 y SILIOUt the 

'rct inter—prettIon of ti ( 'ov,rnrlr,r)t orders to enable t1r 	 • tn tks nn the mtter,wjth the oppropriat. 
uthort •. 

Fl, 	Pt , g clarification from yur end As well sas fIn'.1 
'iiur 	 .. 	

t;, r 	doduct. iOn' 
recovery of 	pcc Ia 1 ((ut y) al lcwancc of CIV ilian ecnployes of 
the -.rector, Gineral Am tifl., 	11110 	mey ple Le 

9. 	/ 	rzry cirfi, 	 tli't r:rtter 	s 

c2A2 

) 

(P/ariS1nQh) 

i)rector(Adm) 
for hG A37m 11111., 

1. 	Cx, AJ.1 0, H/Valley, Sh.ill0n9 

2. 	E,t Uranch 

/4'  
Fin flron':h 

(. 	LxAj, S1! 

— for Iriforination and necesry action. 
ou ir 	r.queitt.d tocor'tinu. draw*1 

fir& ion 	s 
iec.iv,J from 1J(f\.R), Shillong. 
vrter dlrQct ion on th1 matter will 
e çr1vn on receipi. of reply from 

ILt1 lonç . 



Assam RiUc (Civil) InpIo\ ecs Association 
: 	

I 	 III t. 1 C) P 6 	 - 	- 

	

- I 	 1.1O-•-19G9 

•i••-. 	
..:-- 	 -•'•.-. 	 .-... 

	

flc/ No Afl(C)/rJ\/on /) ( 
	 V(lfCt(,Sh 111OOlr (hr 

/ 

1. 

Shrt 0 P t'ty; 
Joint S ecrctrU') 
l4orth Lii ec% 
Nlni'try if U.ns Afftrs 

Lo1hj_jOj 

(1hreuq the L.;tr.ctcr '-cn..r1 Ay i  ttIfl., 1  Shlll.nQ) 

L:.i TI tt.•i,i -' r sitcii. V.Ty All 6N10E I Dclvii lP 

Pmp,c..c' St r 

1. 

 

The unoz- zicn.d on tr'i1f of All c1v1iiri .mpl.y..s of 
the 1rect,rtp (crl AS;n flhij., ?i1 leng would I tb.. to 
t'r$n1 l-ef or. ystir h.noit rn the fWalwIng rrlttSl-  for .fevsur 
cC your Illod .tid s , rpothetic orders &Irj 

2 • 

 

4 4 

The CcVQ1IImOr4t of. ird1.. Vinistry of Items Affairs vidg 

orci.r t4 0 . 1111/i/l'4-FJ'. IV <at.d lst/2nd Eel 	j(,phet.itst 

C.py iCS. S(I) hd cevr Qd the .a•ic t.r of Spec 1.1(dut.) 

al.,Iar.4c1 ti the 	rrq,'-I t Ised clvii Ian peronnl(IncludIn 

.1 iccrs) All  Itt I 	of 1's 	1W ic and in stt1c 

.10 pit I on 	ucPi a, off tco 	of L' 	161, U 16, 	ltana IU, 

I'a ¶rt'ty L4nt r, ot c ) 	rd etter unite (Watnt  Qn?flCO (r.ups, 

ec ) o f A55- Itf Iti In rn.dif ict Ion of the iirtct len 

csuocJ v i do ttom to 3 a 	h e t'.t - i.r 	if iloe IfTalr zi  eider 

to. ii. 11C1i/l/4-FP. IV tat.d ('3 I'r 1986tph.tostat c.py 

3. 	1r, 	pccta1 tcuty) aH.rnice to the clvilhn qnpl.y.,s 

1 (.vcx-nrte't srv Inc In the stotir and lht.n 

lorrtnr1,i of h.rth Ft.r'I Iteqi , oti p. 	9rr4ts( from the 

er 	 mi' 	It r1Cit iruei to thi'1 with If fct 

frG vn c l ar the .re rs .' I hp 	•.t r 	of Ftnjnc, 

letter (1Cqj ]2_1_10)f. 



• 	
.Or 1sam Kitles (Civil) Employees Association 

u 

Jcf No 	
2 	 I)(Ir,j cI.,IL... 	• - 

/ 
31r, after 10 of 	 ttto 
rantod 	 CIVilian •m1eyee1 w 	

ec1 	(dut) 1ric 
from 711 	der the Orders of thg ).U'\ 

vid ? .11O1J/I/4p IVdated 
lt/2nd Eb 19e nd thoroforo 	ider no c ix0 trnat •ncsstt). 

I 
orderz of the 1n15try of Finance lotter dated 12-1_56 could be mado oporatiVo 	lo 	tho aforesaid order Is 
modifd/cCQ1ld or suporded by the VJ with 

e that flo rQfnroric0 of ?'J\' s  
wa quot 	 lett or dated lt/2d Feb 1915 b 	.ho 	initr' of 

 

co ) thej letter 
thQ S 	frt 	 -_ 

Sir, this A11 	
firmlyboll"vc that the 5pocia1 (duty) 	

as d1cer1t)UQd fren 29_154 for th ose 
 w1joryorg in rocpt of 

said *11 ewanCO free 1983 Onw2rd3 and 
was not °ffoct1(r to tho 	)e "era recoy the 5ald llcflQ ftor lpao 	

9 
 of 	ear 1. from 71119, Sir, 	Cntro1jer of 	\() ha 	flSCIri1y crost9cl  PZriic and confusioniby 

5ondg Sf10 
After another l.ttr t 	ji 

our ropectod lrQctor Corloral 
Assarn 1ljfj, by miThte 

	

rating tho order5 of the •v'n-im,nt 153u,d from time  to 	 , and directod th1 	, tostop SL 	
ti 

from the ay of 	5 a130 to rocever the 3\ dr 1  by the CiVi lianeteff of thi; ' 
Dto from 2O994 and n5pito of all •'forts and 

ç..d •ffi; • 	or.erclsod by ou re,pect,d DirectQr 
Gffioral and •thr 	-, digj0. •fficor to 	him undor5tarid about th. cerro iflteprQtatj 0  of the govt 

0tdr3 but t pp9ars that 11 efs f our rspoctqd and dignit,ry 
•ffcgrs e.d •ff1c, • 	fajlgd bQcaw;o of 

th riogat Ivo attitude 
PAu() 	 Cf h. Dy Contr,l1.r' 

SIr, it 	ur °no!t apPID31 t 
your honour that .0 will k(1ly pa 	

yeur yal uh1, clarif icat Ion or,
this rnatt -•- 	at the. oar1It .o that 

norvIq ciyfl 	
3t0f( of Direct.ret 0fl?lArsani I11f106 	ill 	

and ""m cIvillan Itaff s  wh—jii •: 1rody roceod 	n o rot iroQr1t from 29_94 
are not holn 

- / 

	

71T, 	 F 



: 

I 

_ 
Rifles  (CMI) E.ipoyecs AssbcàtiOfl 

HILLONG 

1 

JJNO 	............................ 	 - 3 	
Da(ed SIi:I!!ong the(.j2_fly..L1_ 

compelled to cease thul.r SDA and also not to recover the 

•.iY' drawn by them from 20-9-94 duo to wrenç intir-pretatien 

o f the 	,rdrs by the 	Contr.l1r of 	AR), 

Shlleng. 

. 	Sir, it has bocn resolved In the General b.dy meeting 	• 

• hd on 27th July 199t that If the present attitude of the 

)y Cntx-ollr of PAU(Afl) snot rmovQd and both serving 

CVI)ifl emploYees as will as the civilian fftaff .f this 

L)ircctorate who have already proceeded. en rqtiren'unt are  

being cnnpolled to recovur their SDA drn from '20-9-94 duo, 

to non-receipt of any intiri2tlon from PAO(M) fr3m 12-1-96 

unwrd5, the stuff menhers has no other way but to take 

shelter of thQ law I or correct interpretation of the Ministry' 

, 	" 71I96 and WV's 	nni 

order Na.1l..)lQ1l/l/84.IP. 1 V dated 1st/2nd Feb 19(9 

Contror. ;:( ) has no 	ecus-tandi to 

'irect our rooecteci /d-inistrton to stoj' SUA from Aug 915  

also te na'o recovery of LA dra 	from 20-9-4 snco 

ho is functiontn9 as 1reasury )fficer-Cuii Pre-check and 

h 	 rethinç ci e. The YA(!fl) without ri ctng any object on , 

psinç mcnthly py hills o civilian tff and civilian 

.ffcer of the Directorate Genoral Assarn Rifles, Shillong 

CvCfl after receipt of W.inistr'y of Nnanco letter dated 

12-1-06. it i not clear to us as to why he hcomose 

efficient after lapse of rrore than 2 eJrs for dicorrtinUPtiSfl 

of SLY' and also to recever the SDA drawn frorr the civilian 

taff of th 	5roctorte from 2C-9-94. if the st.ppeçe and 

th'c,  rocovor'' re to 'e effectd it was the reonsib1lity 

t 	. 	of the PI'C(P) to return monthly ay bill from 12-1-96 

. .•---. 	•... 	' 	'r 	. 	. , . 	..,C' 	•. 	. . -- 	 • 	. 	..,. . 	+ 
.I 	 ..'(v 	C!_v.:.&. 	.rI... 	...•.. 	,.i i 	 I' 

be d±,atisuiec1 . iuo to serious lapses or the part of' the 
2 	P1CtP), 

 
ttia servin9 civ iJ?an staff and officers and the 

cVi-l' ¶tff and o!flcC'7 proc'dOd on retirenent/died 

c\ 	 • I 	

. 



-44. 

4jIarn Rifles (CiviJ) Enp1yees 	 ion' 
SHILLONG 
E S T D — 1 9 6 9 

Rot 

—4*. 
	Daled S/ill/wig the 	fl1 i:1J? 

I, 

Should net be macJo resonsiblet. mak* 
recovery frsrn 

2O.-9_94 and the respnsibjljty to be. fixed by the ce.t.nt authority to  ti-le POTSOn/pers ori . of the Th\o(M) for such serious 12p3es 
and mik, good 

of the less sustaid by them 
and not by the civiljar staff of this Djrec.orat..' 

iai..b4..,..... 
- 

Vj 
	 ior lavour 	your kind judgo-nent on this matter Sir, 	 . 	 . 

PIea 	accept my rr 	cful regards and raards of all Civilian employees serv:,  
R'flesi Shjli09 	

the Djrete General A3sam .. 

Thanking you sir, 

4 	 . 	

. 	,.•,- 1 .., 	 . 	. . 	S  

	

Yours f21thfu1l, 	'• 

( RS 
'enira1 Secretary  

	

- 	 .-, 	 i,..." .5,.'. 	

• 

. 	 . 

1. 

a 

. 4 ,  

  

1 

'II 

 



njduly Aant 1 £le 
1).1tqCtorste c,.nrral 4&.nam Ni Ueb 

shillong — 19ll 	1 

/ 
I 	_ 	Ci'l) 	 . 

EoyS AsoctIOfl 
Directc'rt e 	 A&;;tr. r f1ei 
Sr 	ii oric 

TE CIVILiAN 

iotfl.. 	
/y) ~ .a' 	 79 

' 

i. tick 	J;t)S\ !t1 

iSCOIt1ftJ 	f torn the' F'.y ot Auq 	lu rcpct of 
.l civi ::inloyes of Drctort (;eneri AsstTt 
fles, Shi1l0:. The PAC A' h , fur thor tte 

thtthe S)Aa'rwn from 20 Sp 94 to till dte is 
1sc' to b recovered. 

3. 	For ItijotntIOfl n1r E. 

	

f r 	 I  

	

1• 	
•1 

Ic 

r.s  rawat 
Lt. Col 

• 1I 



- 	 4 

I 
fliiits1ry of iiiirnij !\tni xii 

' 1 	 IiQ1lt ii 	1( i titi lo yn 1\flfUins Ili I lou 	 .) 

_•J. 	 hi u(..t.Urt*.0 I.;I,iIot1i 1 1uiiut.im It bit 

•1 Milliolly - 19301 I 

• 	W1A1 242 19f 

hri 0 P Arya 
Joint ocretary (P) 

• 	North 1och 
Miniaty of Itocie )\CLiiru 
New De.hi - 1.10001 

'I 
EItIIILLNEIUL QE UEG1Ii.L D.UI1 tiLLQIUiUCE Iii 

- 	 .--_••. 	.J'L1i.N kWLUYEI) UI. 1)UIuJL ULUkLW(._. 

• 	sir, 	 .. 

1 am ditectod to ieshir lo your lottor flo. 	11.22013/2/98PF.V 
dated 	09-7-1998 cml to r.1 1% t c  thnt t1t 	proponal for oligihility of.  
SDA to civilian on%ployce ot Uiioctonto General tnnnm fliLlen, 

	

11oit(j WQn loltoui tp v i do thin I)tuoctorlto botior tto. 	i/l-rI242I9fJ 

dated 	06 Jun IYJ Ii bitt not a t ooil t ti In vi ow of i% iii at. ry of 	Fl nafltU 

order No 	J3)/tJi-E.1%) dated 12 	Jan19 

ttftcr carotul exmuivatioii of tlininlry of F1nrti%c Order dated 
12 Jn 1996 • a doubt IlOB tUi!OIt iii OcJFd to applicability of the 
eald order to the c viii an omnploycen of hi rectorate Guiuc'ral 1100am 

flifien, Shillony. Tho civi1rtut onp1oynOo of Uiioctnrt.O Goorit1 
J\cca Rificu were granted SUA from 191J0 omuwarda yuLe t1lI1\'n order tid. 
11.110  1 Jj If U4-FP . IV dated 01 Feb 19139, wise roan omployeoa of ItIle 
Central Govcrnnsout tVt 119 iii I. ho tate antI Union ToiritOrlen o NE 
Region were granted the nat d a) 1ownce I rou' 	19133 onwaida 

Ltl lownnco wan di ncbuit I iiuii tot ot hr i es"p 1 oyeen f roni 20-9-1 994 	undb& 

the Ri nint ry of Ft maruce Order dated 1 Jun 1996.   i mice the civi ii pit 
emimlOYCoit of Uirectorflt( t.riirat An'tn Itf len. Sitillong wore grantpd 
SDt\ from 191313 o wazdn , t.lw ordoin of the lii iii ntry of Finance I ettcr 

dated 12 Jan 1996 were itot ntatteopclatiVe till ditto. 

Now • the Pay q jIt I Accouiutn Ott ice r(Annlnu Ri lion) ban ifltinI,3tOd 
thin Directorate tor.1op payment of 30A to (ha civi11iit OhitpiOYOofl 

from •t ha • mont ii o ( Aug 90 .1 itt at no to t CCOVU r tha t1)A d tawit by 	thouuu 

nirico 20-9-1994. 

• 	It may 	ho 	iinou 	that 	will he 	COani tic) 	DA 	1(1 	thIn 	civilian 

ETTIpI OYCCO 	of • the 	Cen{ tal 	Gore iiinieuit 	fl(UVI ItJ 	ill 	the 	Staten 	autti 	Union 

 Hill., h i E;ntorn 	ioiti 	ithi 	effect 	from 	2U-9-94, 1 	the 

hnImitry 	o( F 	ii:iiiee 	han 	not 	natr 	nLee1iCe 	of 	the 	flhtA'nQriOL 	0 

Uo. 	11 • 1 tUl 1/1/ 	t4 - 	• 	V 	dat et 	it  I 	I oh 	19139 	)Il 	tiio 	t 	I.'ltiir 	dLtt(Id 

Jnn 	1090. The 	c i vii 	(I't')('e 	•( 	I hi 	I 	Utroct brilt C 	WOC 	qantoU 

- 	a I. Ic xi.'H 0 	 ; 	LLL 	1 JIT 	,siitl 	'CIO 	Oi nj 

11owed 	to 
' thaw 	t13e 	natit 	.r) tow,tiict 	by 	(ho 	PAt) 	(Alt) 	oven 

• 	
• 	receipt 	Of MiiittLy 	of 	Finailci' 	letter 	datcil 	12 	Jan 	1'19t' . 	%itt 	the 

t: tuul 	t 	It' 	. 	. 	. 	- 



4 

I.. 	, ••.' iv, 	F l,• 	l'( 	•Ii 	l, 	•ai 	 a: a 
•'ai 	 j'jj 	, 	l,Ia' 	I,i'p vIii's 	'ilisi 	I •• 	t ''I 	'aiI'iY''''i 	'I 	I Isi I. 	1i a •'' I 'II •'t I 

VI: I t; ,  I 	r, ( 	.,, 	..d 	: pij 	'ii'iI'• a tast 	f I a,,, 11 . , a 	. I 	I ..a: 	J'j 	au' is 	s I 
' Is;&x r 	 i,. 	t. i. 	MII1' is (Ii 'Is a 	ilu. 	I . H iii 1/1/ 1.34 - F1'. IV sIr,Ul 111 

Fail, 	I'JL1 	laura 	(pIjI 	t.':'ii 	':nh''': I l''I/r.., , i a I is•iI 	'ii 	piu,.s•j a:i:sIi,I 	l,y, 	II,'' 	huh 
1. a 1 1 	i Isa I. i 	1.11.1 	I. ls' a 	• 	at. 	a.'. 	a 'l ' a 'ii . 'a 	''1 	I, I,. 	j; 'a 	'1 	II 411 1' 	i it 	I. hi, 
Ma it i n 	r y o ( 	r 	Ia':s: is a sI ,  i 	'I ;s I. '.'l 	1/ 	Isa,. 	1 ,0 6 	of us ,  1, it 	faa 	I . 	V utial () f 

10 	1an,'saaat 	attijuta 	f .a iu of 	l'I')'l 	ais,'I,: 	ti. 	I.r 	L'CV)W'(J 

Iii 	VjSW 	'jt 	I.Ii'u 	lit ...v.• • 	y...p 	It I •• 	a i'i',f,i;v:sI 	ti' 	':X',nitIa 	tist' 	tIIIh'II 
tsrdc r 	t', 	II • 111)11 / I / 1 	- I I. 	I V 	•I.,t ''I 	Iji 	11:1, 	19 It 	 V I ('W 	t hO 
Illli t ç;p 	1ty 	..l 	::lf 	.. 	• 	•. 	•i.i, 	 iys•s'i: 	a,I 	t.$,ar 	t'iat.:t,s.t;1t. 

Y'.0 a a: 	filL a hi it 1 I 

-\ 

• • 	
J 	It 

flu 	I' a 	LC11' a lii 
I 	 UetiI y 	Ut I 'sstc'i 	Iiiaai..a'u,1 

• 	 Ag.;a a', 	I I ii. 

off 	a a I'.'ti's 	; ,. a,t .  I 4* 1 

	

• LOA 	 - 	Ywa 	re a("jtietn.% to 11in 	viii, 	Iie MIIh  

it " e i .t a 	V a c.' t ('ii (III t lit U ,uial I ci 	tat 	t lao 
• 	• 	a 	

eaa I It't . 

	

I 	 . 
L 	 P j 	 J\O (All) 	 - 	fl ai Ii"itper;Ii , tl tl,t uao(iPIItaet.tsia/1ecovczy.ola 

• 	Luii).aainkhta)a 	 t'i\ to cvi.1j,n c'i'toyetr to 	thIn 1'irocto101:0 
Shi long 	 artiy 	'Iv it e 	I'a r,;ith• till I I nal 	deca nioii 	(in 

t. Isp t.. ciaf a f a (lt J (in I r. rtc I veal I Itnia 111th. 

	

Dran'l1 	- 	p,g 	I nsu 	'l':'•t'• . 	 S I 

I .  

	

•___.•• 	S... 

. 	

. 	.. 	 . 	•_ 

	

. 	 . 	.. 	. 	 . 

"a 
'p 



-.*--- 

j 
	

;t r 
	

15 

L & 

 

1o. 2 I311j34 Y .V 
Co'y'imt of India 
Eifllnt?7 Of }4oto Affairro 

 

EIM 

flub $ 

YT9cr De1It datvd 2n 

I)rtctor Gviovul 
foom T'lfleo 
thtI]fl 	7j3J.1. 

flttUct(Et 01 !3coIi) iAty. ,A.iot.ninoe to 
CtVj.1i!fl 	 01 'CJ.T 	bfl1on. 

11ro  

I am d1roted to lr,fer.to your letter 1o, 
ill 1242/9 	1J ttt4 	 15 on the b3tct cited 
above trnd to 0 07 thtt It hfto already boun thtitcd to 
your vide oo,'t iatteirtated 9.1i, 	that 	coiit] i.utj 

Ii not fterRinsible to  Vit 01yj1Lin tp]oyeaa 
or At, w. m riii c t, i 	'Lu c: thc o,icy of yjnjDtv7 Of 

4e1 	 Mytreforeg the Im.ount already 
ii to the CMPIO.Vees in o bo oeover 

Tcurñ ff'1thf1$l1J 

1)cftk CffIcr 
22/;I. 



1__~ ~ - 

: 	

1e Eo. 

L1t •!)' 

Lit 'V 

7itüt 'C' 

Iliet 	'' 

List •kte 

tj1  

)1nbirIzhIcya .&ncnc 'lfloi, '0 
Xiyoetor to Otnersi. Aa*t rifle tj  
~ .hillong 	)11 

12 Oct'9. 

.7 	J 	0• 	3;rj,j,, 

(I 71 1 I1:  	 p j; 	IHILLOp!Q 

1 9rcfer t:noe of Finance 3ettorT1o.11(3)s.'. 

II () 1site 12 1cn 96  ( cor3? cnoLor'ed ). 

2. 	Ibe A drs inalbility of !eoIul £uj Alonco (D) 
to tho oivt)..in t 	 o ri,", r. }a nt un1t etc 
wtj utt41r Ciucrry hccl on an  ohicyitton rrt,ed by T PO s  
1t3&l1 Rtilr,n11111cm. 2ó I1in1,1 hse now eJ.l,'1iidd the 

i.iirib1i1ty ufldo' thtlr i.ctter 	22J1)/2/98$P.y doted 
2 cp 93 nxa H,It ItUrr vo.r91J(1).bE.u.xj()/9a ilottd 

2)  
AIC 9 ,N Ooij  of vhloh &rc c'nclomej ber 4lvith for inSonatj tfli 

 

n Oc e !! Gz rV nttcn by AU ooncenicd. 

£hlt, tt rowevr, it 1,, touok) ,Ith tho )'Iniøt ,7 for .r 	ort.cn of t' 	1t1cr 	ol 	ft to civilien 
MAOYCOM of Mn PLriej, outcom. 0 of which i,iI1 c 
t.ntirtt.rd ntrtt1y. 

Lt. ('olonel 

clo 	 or I-'C 	rj.fl, 

'°i'y to L 

It  

Llot I CI II  

0cm. 	', ftr''r 7fl 	( Civ1) 1003l600 	rci.itioz,, 

?! 1 ).rrj'1 1. 



• I' 
p.  
J .  

S.  

•1 

S  

' S  

I 	S 

	

• 	pS 

Si 	 5 

. 5  

	

5 I 	 ' IC 

'S  

5 ;, . , •  

A 	- 

No. 

:i 

of 	IOII() 7ff:. 
- ... J. ._J 

To 	
t•3 W flj 	(i (-d 1 2th thy, 1999 

S 	 Di,rpctor GeIir1. 
Asm 	.tf,l3 
Shilloriq 	793011. 

SUbje(t: 	
1nLJ of 	.1 Dii (:y '.l 1.oj 	to Clv] l.tjn 1Iiii.I.oyo 	of Is 	if i.n. 

• 	I AI II 
 thr(.'c) to refrr to your fx Ifl 	qo No. I u1O18/27/9Lipq 	ch tedi 3. 5 99 on uhJ"ri• ci tod hove 

l'id to 	tIi I the o de 	og l ie M.1.nj 	 i • 2201 3/2/9 
'PF-v d ted 97yF3 oq;rcli flq cli. 	

i ry No. .1 
 scout i.nti t.ton of the Soocjal 

Duty 
8llonc i.s PT)1icnbjp of the A 	 f 	.0 Ihe C.tvillnt'i employees s jrn RJ.f1 3 	 or  

YOUr's frt•tthfuJ.iy. 

'; ( .1 /-xxxY. 
Ivl 

Desk Officer 

\C~ I 
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FORM NO. 4 

(See Rule 42) 

In The Central Administrative Tribunal 
GUWAI-IATI BENCI-I : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	 OF 199 

Applicaiit(s)  

Respondent(s)  

Advocate for Applicant(s) 	 L. 	 /.. 

Advocate for Respondent(s) 	

(. 	S 

Notes of the Regtsty 	D.ite I 	Order of the Tribunal 

24.11.99 	The application has been submitted 

by 79 applicants. They have prayed for 

permissioh to file this single applica-

tion under the provision of Rule 4(5) 

(a) of the Central, Administrative Tn-

bunal (procedure) Rules 1987. Heard 

/ffffl 	 counsel ofiboth sides. Permission is 

( 	 granted as prayed for. 

'k 	ai 	 perused the application. Heard 

counsel of both sides. Application is 

ãdiaitted. Issue notice on the respon-

dents by registered post. List on 3.1. 

2000. for written statement and further 

orders. 

Mr J.L.Sarkar,learnedcounsel for 

the applicants prays for an interim 

order. 

Issue notice to show cause as to 

why interim order shall not be granted 

as prayed for. 

c onti.. 



O.A. 379/99 

• 	Order ol the Tribunal 

LIston: 3:.l.2000 for order. In the 

meantje the respondents are directed 

to keep in abeyance the operation of 
ord 	dated 9.7.1998, 18.8.1998, 229. 
198 12.10.1998, 12.5.1999 and 1 7 .5.1999 
Annexures 6, 13, 15, 1 16, 17 and 18 till 

of the show- cause. 
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4.11.99 

Sd/tjIC.E CHAIRMiJJ 



..&Advocate for Respondent(s) 

1 

J 

•' 

The applicationhs been submitted 

by 25 applicants. They have prayed for  

permission to file this singleappliCa :  

tion under the provision of Rule 4(5)(a) 

of the Central Administrative Tribunal 

(procedure) 	Rules 1987. Heard counsel 

of both sides. Permission is granted as 

prayed for. :  

Perused the application. Heard 

counsel for both sides.,ppl.icatiOfl is 

admitted. Issue notice on the respondents 

by registered post... List on 2-9-99 for 

written statement and further orders0 

Mr.J.L.Sarkar learned counsel for thej 

applicant prays for an interim order. 

contd/- 
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FORM NO. 4 

( See Rule 42 ) 

In The Centriil Administrative Triliutial 
GUWAHATI BENCH : GUWAHATI 

• 	 ORDER SHEET 
APPLiCATION NO. 2. 	OF 199 

App1icat( s)t 
• 	 •;•• 

Rtspondcut(s)  

Advocate for Ap1icarit(s)  

) 
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3-8-99 I 
Issue notice to show cause as to 

why mt eriiu order shall not be granted 

as prayed for0 List on 2-9-99 for orders. 

In the rneantjrne the reson'Jeiits are 

di:ected to keep in abeyance the 

op•ration of the order dated. 9-7-93, 

1c-8-93, 12-10-98, 22-9-93,  

12-5-99, Annexure 6 , 7 ,9,10,11,12, t.i31 

disposal of th show cause 0  

The matter will be Ucidcd by 

Division (.fl ch . Th Counsel of both 

sides has no O0jeCLion0 List on 2-9-90 

beiore Divis.ion Bench. 	
/ 

/ 	(n) 

ffiod to be truc Cp 

"afird 5n ff?4 
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Annexure- 12 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BE1CH, GUWAHATI. 

ORDER SHEET 

Application No. 285 /99 

Applicant(s) 	 : Sri Samir Chandra Kar and Ors. 

Respondent(s) 	 : Union of India and Ors. 

.4 
	 Advocate for Applicant(s): Mr. M. Chanda, Mrs. N,D.Goswami, 

Mr. G.N.Chakraborty. 

Advocate for Respondent(s): Mr. A. Deb Roy, Sr. C.G.S.C. 

Notes of the Date 	Order of the Tribunal 
Registry 

3.9.99 Present : Hon'ble Mr. Justice D.N.Baruah, 
Vice-Chairman. 

This application has been submitted 

by 10 applicants. They have prayed for 

permission to file this single applica-

tion under the provision of Rule 4 (5) (a) 

of the Central Administrative Tribunal 

(Procedure) Rules 1987. Heard counsel of 

both sides. Permission is granted as 

prayed for. 

ril 

I 

p 

Perused the application. Heard 

counsel of both sides. Application is 

admitted. Issue notice to the respondents 

by registered post. List on 5.10.99 for 

written statement and further orders, 

Mr. J.L.Sarkar, learned counsel for 

the applicants prays for an interim 

order. 

Issue notice to show cause as to 

why interim order as prayed for shall 

not be granted. 

List on 5.10.99 for orders. In the 

eantime the respondents are directed 

to keep in abeyance the operation of 

Contd... 
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Annexure- 

( 3.9.99the orders dated 9.7.9 	18.8.98, 12.10. 

98, 22.9.98, 17.5.99 and 12.5.99, 

Annexures 6,7,9.10,11 and 12 till disposal 

of the show cause. 

The matter will be decided by the 
Division Bench. The counsel of both 

sides has no objection. List on 5.10.99 

before Division Bench. 

So,'- Vide.Chairman 
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